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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committes to submit the
Report on their behalf, present this Thirty-eighth Report (Seventh Lok
Sabha) on the Ministry of Energy (Department of Petroleum)—Reservations
for, and employment of, Scheduled Castes and Scheduled Tribes in the Oil
and Natural Gas Commission.

2. The Committee took the evidence of the representatives of the
Ministry of Energy (Department of Petroleum) and of the Oil and Natural
Gas Commission on the 22nd and 23rd November, 1982. The Committee
wish to express their thanks to the officers of the Ministry of Energy (De-
partment of Petroleum) and of the Oil and Natural Gas Commission, for
placing before the Committee material and information the Committee
wanted in connection with the examination of the Subject.

3. The Report was considered and adopted by the Committee on the
21st April, 1983.

4. A Summary of conclusions/recommendations contained in the Report
is appended (see Appendix V)

New DELHI; A.C. DAS
April 26, 1983 Chairman,
Vaisakha 6, 1905(S) Committee on the Welfare of

Scheduled Castes and

Scheduled Tribes.



CHAPTER 1

INTRODUCTORY
A. Organisational set up

According to the Oil and Natural Gas Commission Act, 1959 the
Commission shall consist of a Chairman and not less than two, and not more
than eight other Members appointed by the Central Government and the
Members may be required to render whole time or parttime service, as the
Central Government may direct.

1.2 At present, the Commission has a Chairman, 6 full time members and
two part time Members. The Chairman is the head of the organisation. The
six full-time Members are Incharge of Finance and Accounts, Onshore, Offshore
Exploration, Materials and personnel. The part time Members from the Mini-
stries of Energy and Finance help the Commission to maintain liaison with the
Ministries in the Government of India.

1.3 The operations of the Commission are spread all over the country.
For its smooth functioning, the Commission has been divided into 5 Regions, .
viz.,

Eastern Region - consisting of all projects
in Assam,

Bombay Offshore — consisting of Bombay

Project, Bombay. offshore and all other
forward basc areas.

Headquarters Region - Consisting of headqua-
rters at Dehradun and
Delhi.

Western Region — consisting of all projec

in the Western Region,
Gujarat and Ghotaru
project in Rajasthan.

Central Region - consisting of all other
areas.

The regions are under the charge of General Manager.

1.4 In reply to a question, it has been stated that the ONGC comprises
of the following —

1. Col. S.P. Wahi—Chairman

2. Sh. H.G.T. Woodward, Member (Onshore)

3. Dr. A.K. Malhotra, Member (Offshore)
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4. Sh. P.N. Jha, Member (Materials)

5. Sh. V. Ramanujachari, Member (Fin.)

6. Sh. S.N. Talukdar, Member (Expl.)

7. Sh. R. Srinivasan, Member (Per)

as full time Members and

8. Sh. S.V.S. Juneja, Addl. Secretary, Deptt. of Economic A | fairs,

Ministry of Finance. (Part time Member
9. Sh. P.P. Khanna, Joint Sectretary, Deptt. of Petroleun.
(Part time Member.)

1.5 The Committee desired to know whether there was any representative
of Scheduled Castes and Scheduled Tribes an the Commission. The Chairman,
ONGC, has stated during evidence as follows :—

“I am not aware of any proposal. The members are selected on merit.

If we are able to get them, we will be very happy to have them. Recently,

we promoted one of the officers belonging to Scheduled Caste as General

Manager. At the moment, he is next to the Member of the_Commission,

halding a very senior position. You may rest assured that'when we fill

up’vacancies certainly it would be our objective, provided we get the right
person.”

1.6 The Committee note that the Oil and Natural Gas Commission consists
of a Cbairman, 6 full-time aud 2 part-time Members They are appointed by the
Central Goverament under section 4 of the Oil and Natural Gas Commission Act,
1959. None of these Members of the present Commission belongs
to Scheduled Caste/Scheduled Tribe. The Committee recommend that when
selection for appointment of Members of the Commission is made, at least
one person belonging to Scheduled Caste/Scheduled Tribe should be nominated on

the Commission.

1.6A The Committee further recommend that one Scheduled Caste/Schednled
Tribe person should be nominated on the Board of Directors of each Public Sector

Under taking.

B. Role of the Department of Petroleum

1.7 It has been statcd that the Department of Petroleum is divided into
seven divisions. The Exploration Division in the Department deals with all
matters relating to Oil and Natural Gas Commission and Oil India Ltd.

1.8 A Scheduled Caste/Tribe Cell was set up -in July, 1979 in the
Department of Petroleum to keep a watch over matters pertaining to Scheduled
Castes and Scheduled Tribes in the Department and Public Sector undertakings
under the control of the Department, The main functions of this Cell.are to
keep a watch through thz Ad ninistrative Sections in the Department and to
ensure duz complianz: of the orders of ressrvation issued from time to time in
favoyr of Szh:duled Castas/Ssheluled Teibas, promat dispaial of the grievances
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of the employees belonging to these communities and consolidate the statistical
data in respect of all Public Sector Undertakings in the prescribed forms for-
warded by the Bureau of Public Enterprises and Department of Personnel and
Administrative Reforms, A Liaison Officer in the rank of Deputy Secretary
has been nominated to watch over these functions through SCT Cell and Admi-
nistrative Sections dealing with the Public Sector Undertakings.

1.9 It has further been stated that as per the instructions contained in the
Brochure on reservation for Scheduled Castes and Scheduled Tribes in services/
posts under the public enterprises circulated by the Bureau of Public Enter-
prises, the Joint Secretary in the Administrative Ministry/Department who is
incharge of the public enterprises is responsible for ensuring due compliance of
instructions regarding reservation for Scheduled Castes/Scheduled Tribes.

1.10 When asked about the arrangement in the Department of Petroleum
to watch the implementation of reservation orders for Scheduled Castes and
Scheduled Tribes in the Public Sector Undertakings prior to July, 1979, it has
been stated that prior to July, 1979, a Cell was created in Indian Oil Corporat-
ion on behalf of the Department of Petroleum to initiate administrative measu-
res to ensure adequate representation of Scheduled Caste/Scheduled Tribe
candidates in the Public Sector undertakings. The Cell was assigned the

following work : —
(i) Maintenance of data bank.
(i) Identification of areas where there were persistent shortages of
skilled personnel of Scheduled Caste/Scheduled Tribe communi-

ties.
(iii) Advertise directly for Scheduled Caste/Schcdu@ Tribf candi--.
dates of various skills to register themselves with Indian Oil

Corporation SCT Cell.

1.11 The Committee desired to know the steps taken by the Department of
Petroleum to ensure implementation of reservation orders for Scheduled Castes
and Scheduled Tribes in the Oil and Natural Gas Commission.. The represent-
ative of the Department of Petroleum has stated during cv:de.nce that the
reservation policy regarding scheduled Castes an'd Schec.iuled Tn}m has been
laid down by Government and from time to timt: instructions are lm.led by the
Ministry of Home Affairs and Bureau of Public Enter?nses in th'ls respect.
Under the D:partment of Petroleum there are 15 Pub.hc Undertakings and 3
subsidiaries and there is a Cell which issues instructions bas;d on wha_:t is
received from the Ministry of Home Affairs and Bu.re.au of Public Enfcrpmcs.
These undertakings report periodically to the Ministry whatever actxonlhav;
taken in implementing the policy of Government and therea..ftc.r this smal cehe
consisting of three to four persons submits an appreciation repor.t to t
concerned Administrative Division about what has been done, the gch:cvmenet;
made ana the shortfalls, if any. At the end of the year a statement i prepar
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which has to be sent to the Ministry of Home Affairs. So the function of this
cell which is a recent development is to keep a watch over what is happening.
Ultimately the responsibility to implement rests with the concerned enterprises
and so far as ONGC is concerned, it is a statutory enterprise.

1.12 In reply to a question the representative of the Department of Petro-
leum has stated that before this cell was set up, this work—or the statistical part
of it—was being done in a cell in the Indian Oil Corporation. It was only after
1979 that this cell of three persons started. In reply to a question he has stated
as follows :—

“So far as the requirement that this cell will not do other things is concern-
ed, I will certainly see to it that it is divested of other responsibilities.”

1.13 He has further clarified that this cell, from the very beginning, is
intended to perform three partlcular tasks which have been mentioned in the

sanction order (see Appendix I).

1.14 When the Committee pointed out that according to the instructions
of Ministry of Home Affairs there should be a separate Cell for the réservation
work, the representative of the Ministry stated that the Internal Work Study
Unit of the Department will evaluate whether the existing Cell is capable of
performing the functions is outlined by the Ministry of Home Affairs.

1.15 In reply to a question, he has stated that there is no member of
Scheduled Caste or Scheduled Tribe in the Cell. He has further stated as
follows :—

“I have taken note of the observation by the Committee that the Scheduled

Caste and Scheduled Tribe persons should be represented in the Cell.

1.16 As regards liaisoh and coordination with the ONGC, the representa-
tive of the Department of Petroleum has stated that the Cell itself prepares
appreciation reports and sends them to the concerned administrative division
within the Department so-that the concerned officer knows what has been done
and what further needs to be done. The instructions, perhaps, have also been
issued from time to. time ,in the meetings of the Board of Directors of these
enterprises that the Dnrectors should be apprised of what has been done and

what remains to be done.

1.17 It has been stated that it is the responsibility of the administrative
division dealing with the concerned Public Sector Uudertaking 1n the Ministry
Energy (Deptt. of Petroleum) to issue directives on the basis of the orders/
instructions issued by the Department of Personnel and Administrative Reforms,
Bureau of Public Enterprises. regarding reservation for Scheduled Castes and
Scheduled Tribes in appdintments in the ONGC and also to ensure jointly with
ONGC compliance thereof by the Oil and Natural Gas Commission.

1.18 Asked whether the Department of Petroleum had adequate powers
to issue directives to the ONGC, it has been stated that Section 30-A of ONGC
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Act 1959 provides “The Commission shall be bound by such directions including
directions regarding reservation of posts for Scheduled Castes and Schedaled
Tribes, as the Central Government may, from time to time, for reasons to be "
recorded in writing, give to the Commission in respect of its affairs.”

To-date the Department of Petroleum has issued the following two
directives :— .
(i) 0-23023/4/78-ONG (D. III) dated  19.3.80
(ii) 0-23023/5/82-0NG (D. III) dated 11.11.82

1.19 Asked whether the Ministry of Energy (Deptt. of Petroleum) explained
the reasons of all the directions that they issued to the Commission, the repre-~
sentative of the Department of Petroleum has stated during evidence that there
is a_provision in the Oil and Natural Gas Commission Act, 1959. The reasons
for directions regarding reservation are very well known. - It is a matter of State
policy. It includes direction of reservation of posts for Scheduled Castes and
Scheduled Tribes also. He has further stated that the reasons for directions are
explained as far as possible. In this connection, the Chairman, ONGC has
stated as follows :—-

“ONGC has no intention to question the judgement of the Government,
I think the desire of the Government has to be implemented by the ONGC
and it is being done. 1 would like to assure you that in this particular

case you should have no doubt in your mind.”

1.20 The Committee desired to know whether the instructions issued by
the Ministry of Home "Affairs or by the Bureau of Public Enterprises would
prevail in case of any conflict. The representative of the Department of
Petroleum has stated during evidence as follows :—

“This is a very important point which has been raised. I would submit
that one would normally go by the allocation of business as to which
Ministry is concerned with which item. So far as the Scheduled Castes
and Scheduled Tribes are concerned, it is within the purview of the Mini-
stry of Home Affairs. In implcmentiug_ the_ policy_ which l.ms been
formulated by the Ministry of Home Aﬂ'a:rs: in Publ{c Entqrpnses.‘ the
Bureau of Public Enterprises also issuc instructions. It is a quite possible,
“as you have observed, there could be discrepancies or differences betw:een
the instructions issued by one Wing of Goverament and another Wing.
I€ there are major differences, than of course one has to take up both and
find what the Public Undertakings in general should do. By and large thf’
guidelines issued by the Home Ministry are followed.‘ I would submit
that the subject of Scheduled Castes and Scheduled Tribes comes under

the Home Ministry.” .
1.21 1n this connection, in a note furnished to the Committec, the Depart-

ment of Petroleum have stated that while equality of opportun.ity for emP|°}’{n°ﬂt
under the State’ has been guaranteed as a Fundamental Right to all citizens
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under the Constitution of India and while no discrimination on the basis of
caste, religion or creed etc. is to be made in making such appointments, the
~Constitution itself recognises the need for making certain exceptions to this
policy to ensure the bringing up of certain class of people who would other-
wise, because of the historical, social and economic circumstances be unable to
compete with the remaining classes of citizens. Accordingly, Article 16 (4) and
Article 335 of the Constitution provides that consistent with the maintenance of
efficiency in the administration certain percentage of posts may be reserved for
¢ cheduled Caste and Scheduled Tribe candidates. Article 46 of the Constitution
which is a Directive Principle of State Policy, is also relevant in this respect.

1.22 The Government of India have issued in pursuance of the policy
mentioned above, instructions regarding the reservation of vacancies for these
classes of people and other ancillary matters like procedures for recruitment,
carry-forward of reserved vacancies etc., in respect of posts and services under
the Government. These instructions do not ipso-facto apply to recruitment
under the public sector undertakings. The question whether such instructions
should be extended to posts in the public sector enterprises was
considered and it was decided that it would be desirable to do so. Accor-
dingly, the Ministries and Departments of the Government of India were
advised to issue formal Directives in accordance with the Articles of the
Association of the public sector enterprises, to the public sector enterprises under
their administrative control, maikng it obligatory for them follow the instructions
so issued in regard to the reservation of vacancies for Scheduled Castes and
Scheduled Tribes. .

1.23 The Burcau Public Enterprises have circulated draft directives based on
instructions on the subject issued by the Ministry of Home Affairs (Department
of Personnel and Administrative Reforms) containing important aspects and
the basic structure of the reservation scheme. The draft directive specifically
states that for details, the public enterprises should follow the instructions on
the subject issued by the Department of Personnel mutatis mutadis without
waiting for separate instructions from the Bureau of Public Enterprises. This
Ministry has issued directives to ONGC based on the draft directive. It will be
clear from what is stated above that the instructions of the Ministry of Home
Affairs (Department of Personnel and Administrative Reforms) are paramount
and BPE only consolidates for the sake of convenience.

1.24 The present practice is that the instructions regarding reservationr for
Scheduled Castes and Scheduled Tribes in services are issned by the Ministry of
Home Affairs (Department of Personnel and Administrative Reforms). Based op
these instructions, the Ministry of Finance (Bureau of Public Enterprises) formul-
ates Presidential Directives and issues to the public enterprises through the
administrative Mivistries. These Directives contain important aspects and the
basic structure of the reservation scheme and for details, Ministries are required
to follow the instructions on the subject issued by the Department of Personnel
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mutatis mutandis without waiting for separate instructions from the Bureau of
Public Enterprises.

Section 30A of the Oil and Natural Gas Commission Act, 1959 empowers the
Central Government to issue directions to the Commission regarding reservation
of posts for Scheduled Castes and Scheduled Tribes. Under this provision, the
Ministry of Petroleum, Chemicals and Fertilizers (Department of Petroleum) have
issued two directives vide their letters Nos. 0-23023/4/78-ONG(DIII) dated
19.3.1980 and 0-23023/5/82-ONG(DIII), dated 11.11.1982.

The Committee have noticed that there is a time lag between the date of
issue of instructions by the Department of Personnel and the draft directives on
the subject issued by the Bureau of Public Enterprises to the Ministries
of the Government of India. There is a further time lag in issuing directives
by the Administrative Ministry to the public sector undertakings under
their administrative control with the result that the instructions issued by the
Department of Personnel are not immediately implemented by the pablic sector
undertakings. The Committee recommend that the instructions issued by the
Department of Personnel regarding reservation for Scheduled Castes and Sche-
duled Tribes and other concessions/facilities available to them should be
communicated to the public sector undertakings simultaneously.

1.25 The Committee have been informed that a SCT Cell was set up in the
Department of Petroleum in July, 1979 to watch over the matters pertaining to
Scheduled Castes and Scheduled Tribes in the Department and also in public
sector undertakings under the administrative control of Department of Petroleam.
Prior to that, there was no proper arrangement in the Department of Petroleum
to ensure the implementation of reservations for Scheduled Castes ane Scheduled
Tribes in as much as a Cell had been set up in the Indian Oil Corporation to
discharge the responsibilities of the Department of Petroleum fin this regard.
Even the Cell set up in July, 1979 with a staff of one Section Officer, one Assis-
tant and one Lower Division Clerk, is for work relating to Scheduled Caste/Sche-
duled Tribe, vigilance and secarity. The Committee fail to understand how this
Cell to which vigilance and secarity doties have been tagged, can do full justice to
the work relating to reservation for Scheduled Castes and Scheduled Tribes.
They canvet help concluding that the Department of Petroleum bas not given due
importance to this matter. The Committee have been assured by the representative
of the Department of Petroleum during evidence that the SCT Cell will be
divested of other responsibilities and persons belonging to Scheduled Castes/
Scheduled Tribes will be represented in the Cell. The Committee would like to be
informed of the action taken fo this regard.



CHAPTER 1I

RESERVATIONS
A. Adoption/implementation of Reservation Orders

2.1. Tt has been stated that the ONGC is following instructions issued by
the Central Government from time to time regarding reservations in respect of
Scheduled Castes/Scheduled Tribes. Percentage of reservations presently being
followed is as under :

SC ST  effective date
(i) Posts filled by direct

recruitment 15% 74% 15.10.1959
(i) Posts filled by promotion 15% 749% 4.7.1973
(iii) Posts filled by deputation Normally ONGC is not filling
in posts by deputation.
(iv) Posts filled by temporary Not applicable.
appointment for 45 days
or more.
(v) Reservations in confirmation. = No confirmation scheme is in
vogue in ONGC. )

2.2. It has been further stated that percentages of reservations of 15 and
74 for Scheduled Castes and Scheduled Tribes respectively are observed when
the recruitment is made on an All India basis by open competitive test. How-
ever, when recruitment for Class III and IV posts is made from a locality or a
Region, the 100 point roster laid .down by the Government of India, Ministry
of Home Affairs, is followed which provides reservation in different states at
different percentages based on the population of Scheduled Castes and Scheduled
Tribes the in respective States.

2.3. In reply to a question it has been stated that the recruitment for
Class III and IV posts is decentralised regionwise and the heads of the regions
are empowered to recruit employees in Class III & IV cadres except in the
highest scale of Class 111 i.e. Rs. 595—1140 for which recruitment is centralised
at Headquarters. In certain cases. Regional Heads are also authorised as a
special case to make recruitment in the scale of Rs. 595—1140.

2.4. When asked about reservation in confirmation, it has been stated
that there is no confirmation scheme in ONGC as existing in the Central
Government offices. However, there is a permanency scheme in vogue in
ONGC under which the employees who have completed 3 years service in the
Commission in a grade, are declared permanent strictly accordining to their
seniority in the cadre provided :
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(i) Two or more employees of the Commission cannot be declared
permanent against the same post ;
(i) An employee is declared permanent against only one post ;
(iii) The permanent post exists on that date ;
(iv) '(l;he employee concerned was working in that grade on that
ate ;
(v) His character, conduct and work is rendered by him is suitable
for permanent retention in the service of Commission ;
(vi) He has passed the specified departmental test, if any ;
(vii) He is medically fit and has completed satisfactorily his probation
period.

2.5 When the Committee enquired why ONGC did not follow all-India
reservation policy, as it was an all-India organisation, the representative of the
Department of Petroleum has stated during evidence as follows :

“I think this is a question of considerable importance having implications
for a large number of organisations. If I may submit to the Committee,
instead of an individual organisation or an individual Ministry
taking a view of this—not that they should not or cannot take a view,
but again in order to rule out the possibility of discrepancy and
different approaches, it is better if a general decision is taken on this
that regardless of what local reservation rules might be, Government of
India organisations should follow Government of India instructions
regarding reservations and even if there are regional bodies, the local or
regional rules should not apply. ‘I would not claim detailed knowledge
of it, just as it is 6 per cent and 7 per cent in ome State, it is quite
possible that there could be arcas where it is a little bit more. Therefore,
you kindly consider getting a sort of general guidelines or instruction on
this.”
2.6 The Committee desired to know as to why there was no confirmation
scheme although there was permanency scheme in vogue in ONGC in respect of
posts for which reservations were prescribed. The Member (Personnel), ONGC

has stated during evidence as follows :

“May I make a general submission ? Confirmation.and permanency are
really Government-oriented terms. We are a comn'lctcnal public sector
undertaking, For some historical reasons, the same kind of phraseology-
is used in the Commission also. But what we are following is a simple

procedure. A man on selection or promotion is on probation for one

yw.n

27 When the attention of witness was drawn to the instructions con-
tained in the Brochure on reservation issued by the Bureau of Public Enter-
prises regarding reservation in confirmation, bhe stateq that it showed that where
confirmation was in vogue, the instructions were required to be followed.
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2.8 In reply to a question it has been stated that there are 47 officers on
deputation with ONGC. Out of them one belongs to Scheduled Caste.

Two employees of ONGC are on deputation to other Departments.
Neither of them belongs to Scheduled Caste or Schedule Tribe.

29 When asked whether preference was given to - Scheduled Caste/
Scheduled Tribe Officers in the matter or deputation, the Chairman, ONGC has
stated during cvidence that the Commission normally requests the various
Public Sector Undertakings in the Government Departments for officers to be
sent on deputation and gives them particulars of qualifications and experience
required. In response to Commission’s request the names of officers are
received and the matter is decided. Some times the Commission names the
people. He has assured the Committee that the point is well taken and in
future they will preferably call for ScheduledCastes/Scheduled Tribes candidates.

2.10 In reply to a question, he has stated that mormally people are
taken on deputation for two years in the first instance, and sometimes only for
one year. After that they either go back or they make up their mind to join
the organisation.

2.11 Inreply to a further question, the Chairman, has stated that the
promotion of deputationists takes place very rarely. In the last one year, in
ONGOC, nobody on deputation has been promoted. He has added that there
will not, however, be any objection to promote them. Suppose an employee is
on deputation and he gets promoted in his parent Department, naturally he will
have his option to go back. But if ONGC can create a vacancy, that employee
will be posted in that vacancy. No employee is experiencing any difficulty on
this account because the Commission has brought in the concept of growth
orientation.

. 2.12 When pointed out that out of the two persons sent on deputation
by ONGC none belonged to Scheduled Caste/Scheduled Tribe, the Chairman,
ONGC has stated as follows :

“We very rarely send our people on deputation. It is only on very

special occasions that we do that. We take a note of what you are saying

and will try to invite applications from Scheduled Caste/Scheduled Tribe
people for being sent on deputation.”

2.13 The Committee note that for Class III posts carrying pay scale of
Rs. 595-1140, recruitment is centralised at the Headquarters of the Commission.
Howerver, in certain cascs, Regional Heads are also authorised as a special case to
make recruitment in the scale of Rs. 595-1140. The Comniittee feel that a uni-
form policy should be followed in this regard and such posts should be filled by the
Headquarters on all India basis so as to attract Scheduled Caste/Scheduled Tribe
candidates from all parts of the country.

2.14 The Committee find that out of 47 employees who are on deputation in
the Oil and Natural Cas Commission, anly onme belongs to Scheduled Caste
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commaunity. Further, out of 2 employees of ONGC sent on deputation to other
Departments, none belongs to Schedaled Caste/Scheduled Tribe. The Committee
recommend that while selecting persons for poats to be filled by deputation, every
endeavour should be made to ensure that a falr proportion of such posts are filled
by persons belongings to Scheduled Castes/Scheduled Tribes. Also, when the
ONGC sends its own employees on deputation to other Departments in the public
interest, the Scheduled Caste/Schedaled Tribe employees should be considered for
being sent on deputation.

B. Liaison Officer/Cell

2.15 The Committee have been informed that an officer of the rank of
General Manager, has been appointed as Liaison Officer with effect from 8-5-1981
and he is stationed at the Headquarters of the Commission i.e. Dehradun. His
functions in brief are :—

(i) Ensuring due compliance with the orders relating to Scheduled
Caste/Scheduled Tribe categories.
(ii) Collecting, consolidating and despatching returns etc.
(iii) Acting as a Liaison Officer between ONGC and Ministry.
(iv) Conducting of inspections of the rosters.

2.16 In reply to a question, it has been stated that he is the Liaison
Officer for the Commission as a whole. No separate Liasion Officers have been
appointed in the Regions. The Liaison Officer is required to inspect the
rosters maintained in the Establishment Sections annualy. The quarterly, half
yearly and annual reports received from the Regions ‘Projects’ Offices are
checked by the group working under the Liaison Officer. The discrepancics,
if any, are pointed out to the concerned officers and rectified.

2.17 A Cell under the direct control of the Liaison Officer has been set up
in ONGC. This Cell which is working at the Headquarters, consists of the
following :—

(a) Senior Deputy Director
(b) Administrative Officer

(c) Superintendent (P&A)

(d) Assistant Grade 1.

2.18 Member (Personnel, ONGC has informed the Committee duriig
evidence that by informal arrangements the Liaison Officer from the ONGC in
30 far as Scheduled Castes/Scheduled Tribes are concerned, is the Chairman
himself. Besides, he takes very special note of the reports that come to him, and
the Commission has continuous discussion under Member (Personnel) or under
Director (Personnel), and they go through every panel and sce whether it is
promotion or induction, how and in what manner, by relaxation or special
arrangements, more representation of the Scheduled Castes and Scheduled

Tribes can be brought about in the Commission.
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2.19 The Committec note that a Gemeral Mapager has been apppointed as
Liaison Officer at the Headquarters of the ONGC and Cell under bis direct con-
trol has also been set up to look after the work relating to Scheduled Caste and
Scheduled Tribe cmployees. The Committee arc of the view that mer: appoint-
ing a Liaison Officer is not cnough. Wlnt is needed is concerted action on the
part of the Liaison Officer to ensure that due comphance by the appointing autho-
rities with the orders and instructions pertaining to the reservation of vacancies in
favour of Scheduled Castes and Scheduled Tribes and other concessions admissible
to them. It should also be ensured that the staff posted in the Cell is well conver-
sant with the orders/instructions relating to reservations for Scheduled Castes and
Scheduled Tribes.

2.20 As the Regional Offices of the Oil and Natural Gas Commission are also
making recruitment/promotion of Class III and IV staff, the Committee reco-
mmend that effective Liaison Officers should be appointed in the Regional
Offices.



CHAPTER 111
RECRUITMENT AND PROMOTION
A. Recruitment Procedure

3.1 It bas been stated that the procedure for recruitment of staff in
various categories of ports in oil and Natural Gas Commission is being followed
as laid down under ONGC (Recruitment and promotion) Regulations, 1980
which have been framed with prior approval of the Government. Regulation
10 of the Notification attached with the said Regulations lays down that “in
making appointments to posts, either by direct recruitment or promotion, the
Commission shall provide reservations and other concessions to candidates
belonging to Scheduled Caste/Scheduled Tribes and other special categories of
persons in accordance with the orders issued by the Central Government from
time to time.”

3.2 It has been stated that the posts in the pay scales maximum of which
is upto Rs. 800/- or less than that are notified to the Employment Exchanges
and those above Rs. 800/- are advertised in the leading Newspapers.

The vacancies reserved for Scheduled Castes/Scaeduled Tribes are given
wide publicity by endorsing copies of all the advertisement/notifications to
various Scheduled Caste/Scheduled Tribe Associations. These vacancies are
also advertised in Newspapers as provided for in t.hc orders/instructions
regarding reservations for Scheduled Castes/Scheduled Tribes.

3.3 Requisitions for candidates for various categorigs ?f posts are sent to
the Employment Exchanges where the office of the Ccmmission making recruit-
ment are situated. For example, posts filled in for Hedquarters at'D?hradup,
requisition is placed on the Employment Exchange, Dehradun. Similarly, in
Baroda, Sibsagar, Bombay etc., requisitions are sent to the local Employment
Emh‘:og.:'ays notice period, as required, is given to Employment Exchanges.
This period is extended in special circumstances. . Where the Employment E’f‘
changes are unble to sponsor suitable Scheduled Castes/Scheduled Tribe candi-
dates, the vacancies are notified in the Press and are also intimated to iecognised
Associations and Organisations of Scheduled Castes and Scheduled T.nbes.

3.4 Asked whether reserved vacancies are broadcast over Radno/:r V, the
Member (Personnel), ONGC has stated dnring cvxdeno? thx?,t thnf suggestion was
made by the Study Group of the Committee during its visit to ONGC at
Bombay in September, 1982 and action is bemg taken on that. sion should

3.5 On a suggestion made by the Committec that the Coqlmlsnonhsdoled
write to thg Social Welfare Department of ‘dltferent States for suitable Schedu
Caste/Scheduled Tribe candidates, the Chairman, ‘ONGC' assurcg the Cc:‘tincmtl;ctel:
to implement it. The Commission has also issued instruc.ions v

13
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Office Order No. 23 (9)/82-EP date 8.11.1982 that the vacancies reserved for
Scheduled Castes/Scheduled Tribes should also be notified to the Social Welfare
Departments of the State Governments.

3.6 When the Committee suggested that for Class (Il and Class IV posts,
ONGC should also write to the Scheduled Caste/Scheduled Tribe candidates
sponsored by the Employment Exchanges for test interview and they should also
consider the applications of those Scheduled Caste Scheduled Tribe candidates
who apply direct to the Commission, the Chairman, ONGC, promised to
consider these suggestions.

3.7 In reply to a question, the Member (Personnel), ONGC has stated that
the advertisements are endorsed to all the associations of Scheduled Castes and
Scheduled Tribes. The respaonse to advertisement comes to the Commission
directly,. When the applications for employment come through the Scheduled
Caste/Scheduled Tribe Asscciations, they are given the same treatment as if
the Commission has received them direct from the candidates. When the
Commission writes to the Employment)Exchange, a copy of that letter is also
endorsed to the Scheduled Caste/Scheduled Tribe Associations. He has added
that it is a special concession given only to Scheduled/Caste Scheduled Tribe
candidates and they are considered alongwith the candidates sponsored by the
Employment Exchange. A

3.8 In reply to another suggestion, the Chairman, ONGC, promised to
send 40 copies of their advertisements for circulation among members of the
Committee.

3.9 Asked whether reasons for the rejection of candidates sponsored by
the Employment Exchange were communicated, it has been stated in a note
furnished to the Committee that no such communication is sent to Employment
Exchange. The candidates are informed of their rejection individually. During
evidence, the representative of ONGC has stated that he is not aware of the
instructions that they must advise the Employment Exchange about the reasons
for rejection. In reply to another question,/Chairman, ONGC has promised
to send the list of selected candidates to the Employment Exchange so that the
names of selected candidates are deleted from the register.

3.10 When suggested that the selected candidates belonging to Scheduled
Castes/Scheduled Tribes should be informed under registered posts that their
appointment letters do not get lost, the Chairman, ONGC promised to do so.

3.11 Asked whether the ONGC had any scheme for training Scheduled
Caste /Scheduled Tribe candidates in required trades and absorb them after
training, the Member (Personnel), ONGC has stated as follows :—

“That is what the Chairman said a few minutes ago. We got your

suggestion at the Bombay meeting. That was with reference to our

executive trainees. Chairman has now expressed the view that we can
extend this to all categories and where we are not able to get sufficient
number of Scheduled Castes/Scheduled Tribe candidates we can choose

and train them.”
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3.12 The posts in the Commission for direct recruitment have been
grouped as under :—

“Senior Class I — Technical

Junior Class 1 — Technical

Class IT — Technical

Class I — Technical

Senior Class I — Non—Technical
Junior Class I — Non—Technical
Class 11 — Non—Technical
Class II1 — Non—Technical.”

This grouping was approved by the Commission and the Government of
India.

3.13 The Committee wanted to know whether the grouping of posts had
been done as per Government orders on the subject and’enquired about the
scales of pay of various posts mentioned in each group. The Member (Perso-
nnel) ONGC, has stated during evideace that Junior Class I is in the pay scale
of Rs. 820-1680. Under Senior Class I, the pay scale are Rs. 1250-1900,
1560-2100, 1680-2300, 2000-2500, and 2500-3000. These are the Commission’s
pay scales, Above these are the pay scales of Members and the Chairmaa.
When pointed out that grouping of all the Class 1 posts was not correct as it
acted against the interests of Scheduled Castes/Scheduled Tribes, the Member
(Personnel) has stated that a larger grouping may be in the interests of Scheduled
Castes and Scheduled Tribes. The number derived from the percentage will be
more and the Commission will be able to make adjustments. He has added
that the Commission goes strictly by Government’s instructions in the matter.
He has, however assured the Committee that the Commission will reexamine the
grouping of posts in consultation with the Ministry of Energy (Department of
Petroleum).

3.14 The Committee note that copies of advertisements for the recruit-
ment of Scheduled Castes and Scheduled Tribes are being circulated to recogni-
sed Scheduled Caste/Scheduled Tribe Associations by the ONGC. The Commi-
ttee desire that coples of advertisements should also be sent to the members of
Parliamentary Committee on the Welfare of Scheduled Castes and Scheduled
Tribes and also to the local Scheduled Caste/Scheduled Tribe M.Ps/M.L.As

of the region where recruitment is taking place.

314 A The Committee desire that suitable instructions for sending copies
of advertisements to MPs/MLAs should be incorporated in the Brochare om
reservation for Scheduled Castes and Scheduled Tribes in services and posts,

. ra 7 of the directive issued by the Ministry of Petroleum,
Cbemi:;c:li a:: p;ertmse(?s) to the Oil and Natural Gas Commission vide letter
No. 0-23023/4/78-ONG (DIII) dated 19.7.1980, it was laid down that the result
of submission made by the Employment Exchange of Scheduled Caste/Scheduled
Tribe candidates should be intimated to the Employment Exchange within a period
of one month. If any of the vacancies reserved for Scheduled Castes/Scheduled

Tribes is not filled by a candidate of the respective category spomsored by the
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Employment Exchange, specific reasons therefor should be communicated to the
Employment Exchange. When asked whether these instructions are being followed
by the ONGC, the Committee were informed in a note that, no such communication
is sent to Employpment Exchange. The candidates are informed of their rejection
individually.” When this matter was discussed during evidence, the represen-
tative of the ONGC stated that he was not aware of the instructions that they
must advise the Employment Exchange about the reasons for rejection. The
Committee are surprised that the concerned officers of the ONGC are unaware of
the clear directive issued in this regard by the Ministry of Petroleum, Chemicals
and Fertilisers. The Committee expect that the ONGC will take note of this
lapsc and implement the lostructions issued ia this matter. )

3.16 Goverment have issued instructions that after the Employment Exchange
bas expressed its inability to sponsor Scheduled Caste/Scheduled Tribe candidates
against vacancies referred to it, the appointing authority should also intimate the
reserved vacancies to the Director of Scheduled Castes/Scheduled Tribes Welfare
or Director of Social Welfare in the State/Union Territory concerned. When

_ this matter was discussed during evidence, the Chairman, ONGC assured the
Committee to implemeat these instractions. The Commission has now issued
fnstructions on 8.11.1982 that the vacancies reserved for Scheduled Castes and
Scheduled Tribes should be notified to the Social Welfare Department of the
State Governments. The Committee recommend that besides notifying the vacan-
cies to the State Social Welfare -Departments, the recruiting authorities should
maintain necessary coordination with those Departments as also with Employment
Exchanges in order to get required number of candidates.

3.17 The Department of Personnel have issued instructions on 7th August,
1976 to the effect that at the time when the vacancies are notified to the local
Employment Exchange to suggest names for the reserved vacancies, the appoin-
ting authorities concerned should simultaneously notify such reserved vacancies
appropriately to one or more of the stations of All India Radio. The Committee
recommend that the instructions to notify reserved vacancies on All India Radio
stations for announcement over A L.R. should be complied with. Reserved vacan-
cies should also be announced through the medium of Television.

3.18 The Committee also suggest that that ONGC should send the appoin-
tment letters by registered post so that these do not get lost in transit.

3.19 The Committee note that the ONGC has grouped certain posts for
the purpose of direct recruitment as follows :

Senior Class I —_ Technical
Junior Class I - Technical
Class 11 —_ Technical
Class III — Technical
Senior Class 1 — Non-Technical
Junior Class I —_ Non-Technical
Class 11 —_ Non-Technical

Class Il -_ Non-Technical
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The Committee wounld like the ONGC to ensure that the gronping has been
done strictly according o orders of Gevernment .contnined in Chapter 6 of the
Brochure of Reservasion for Scheduled Castes/Scheduled Tribes in Services (Sixth
edition). In case there is any deviation, the grouping of posts may be revised in
consultation with the Ministry. of Energy (Department of Petroleam)/Bureau of
Public Enterprises and the Department of Personnel so that it does not go against
the interests of Scheduled Caste/Tribe employees.

. B. Concessions|Relaxations
. 3.20. It has been stated that the following concessions/relaxation are
given to Scheduled Caste/Scheduled Tribe candidates at the time of recruitment
to various categories of posts :
(i) Apge relaxation aslaid down by the Government of India from
time to time.
(i) Those who fulfil the minimum qualifications and experience laid
' down in Recruitment and Promotion Regulations, 1980 are called
for interview. ’ '
(iii) The performance of Scheduled Caste/Scheduled Tribe candidates
is adjudged with relaxed standards and the qualifying marks in
respect of Scheduled Caste/Scheduled Tribe candidates are 409,
as against 507, for general categories.
(iv) The candidates belonging to Scheduled Caste/Scheduled Tribe
" communities 'are interviewed separately and not alongwith
general candidates: _ ,

3.21 In this connection, the Member (Personncl)) ONGC, has stated
during evidence that if the recruitment is by interview, at the timc of the inter-
view the ONGC tties to be indulgent with candidates belonging to Scheduled
Castes/Scheduled Tribes. Suppose a candidate is not able to communicate
clearly in,'qu'li,sh, he is ;ncqurhged to speak in Hindi or in any other language
known to him. These instructions are not written down anywhere. The
Board is asked to be jndulgent to them. The'idea is to increase their intake.

322 Asked whether Scheduled Caste/Scheduled Tribe candidates who
were otherwise fit bup.did not come up to the mark in- the interview, were
selected and. given ,intensive training to make them efficient, the Member
(Personnel), ONGC, has stated as follows.;—.

" ““This- is whas the Chairman mentioncd in the morning. After the
Bombay meeting, (visit o Study Group of Committec to ONGC’s
office in September, 1982) we have agreed to carry outsome

' exercise, which youare explainibg. If the person is not up (o the
‘mark, we would ‘train 'him and meke him go through the test once
_again.” o ‘

323 Tn this connecfion "the Chairmin, ONGC, has stated that the

Commission is going to have a scparate intetview for Scheduled Caste/
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Scheduled Tribes and select a large mumber of people, even more than the
vacancies which are available, train them, test them relatively against each other
and then fill up the quota. He has added that during training they will be
given a very handsome stipend.

3.24 The Committee referred to Advertisement No. 4/82 and 5/82 issued
by the ONGC, and enquired why relaxation in qualification had been mentioned
in one advertisement, and not in the other. The Member (Personnel), Oil and
Natural Gas Commission, has stated during evidence as follows :—

“The advertisement you are refering to is a general advertiscment
for graduate Trainees of Scheduled Castes and Scheduled Tribes,
as well as non-Scheduled Caste/Scheduled Tribe candidates. Of
course, there we will be giving the normal preference to Scheduled
Castes and Scheduled Tribes as under any open general recruitment.
This advertisement, of course, says that the graduates must have a
First Class. The other advertisement is exclusively for Scheduled
Castes and Scheduled Tribes against reserved posts. There, we
have not prescribed that the candidates must have a First Class
degree. It is merely a degrec. Following the advice received from
you at Bombay, even in the genmeral recruitment which we are
carrying out, when we come across a Scheduled Caste or Scheduled
Tribe candidate, who is not up to the mark and so will not other-
wise have been selected even by giving preference to Scheduled
Castes and Scheduled Tribes, we are picking up a fair number of
Scheduled Castes and Scheduled Tribes are Special Apprentices.
We are giving them training and after training we are testing them
again for appointment as regular officers. We hope to have a
final order issued very shortly.”

3.25 He has further clarified that the trainee officers are recruited with a
totally different administrative purpose. The are actually recruited for holding
leadership posts later in the organisation. That is why the qualifications
prescribed for them are more tough than what will normally be appropriate for
induction into a grade a person where he comes at a later stage. Graduates
are younger people. They are picked up, trained and groomed into leadership
positions in the organisation.

3.26 As regards relaxations in experience, the Member (Personnel) has
stated that this is generally dome. The Commission has given relaxation
pormally for graduate trainees where no prior experience is insisted upon. In
general direct recruitment, the Commission does insist on prior experience
before a person could be considered in the open advertisemeat issued by the
Commission.

3.27 When pointed out that there werc government instructions on
relaxation in experience for Scheduled Castes and Scheduled Trides, the
Chairman, ONGC, has stated as follows :—

“If there are instructions we feel that eéxperience should be relaxed with-

out affecting the efficieney.”
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He has, however, promised to examine this issue.

3.28 In reply to a question, the Member (Personnel) ONGC, has stated
that the interviews for Scheduled Caste/Scheduled Tribe candidates are being
l;eld exclusively either in the forenoon or afternon, though not on a different

ay.

3.29 He has further that as regards the point raised- about relaxation in
the period of experience it has been found that in November, 1982, a Circular
was issued by the Bureau of Public Enterprises. Para 12(i)(a) of that Circular
reads as follows :—

“Where some period of experience is prescribed as an essential
qualification for direct recruitment to a post and where, in the
opinion of the competent authority concerned, the relaxation of
experience qualifications will not be inconsistent with efficiency,
the following provision should -be inserted under the essential
qualifications laid down .in the relevant recruitment rules to cnable
the competent authority to relax experience qualifications in the
case of the Scheduled Caste and Scheduled Tribe candidates in the
circumstances mentioned in the provisions. The qualification
regarding experience is relaxable at the discretion of the competent
authority in the case of the candidates belonging to Seheduled
Castes and Scheduled Tribes if at any stage of selection the com-
petent authority is of the opinion that sufficient number of candi-
dates from these communities possessing the requisite experience
are not likely to be available to fill up the vacancies reserved for
them.”

3.30 When the Committee wanted to know whether relaxation in ex-
perience had been given to Scheduled Castes/Scheduled Tribes in any post,
the Chairman, ONGC has stated as follows :—

“I would submit that in the light of what we discussed yesterday,
we will certainly review the whole position with the main objective
of filling up the backlog and making sure that we have fair and
good representation of Scheduled Caste and Scheduled Tribe
candidates.

We would look into each case and see if experience can be relaxed
without sacrificing efficiency too much. In the case of age and
educational qualifications, we have already done. In fact, the
standard in respect of making also has becn brought .down.. But
about experience, in particular, I would like to examine with tl'ae
Heads of Departments in each case, in each category, and we will
record our decisions in the course of the next two or three
months.””

331 In reply to a question he has stated :
eXperience, we have not becn relaxing. But in the
We Would give it a new thought.”

“Gen-rally in the case of
light of your advice now
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3.32 He has further stated the instructions are very conditional—if the
competent authority feels that the relaxation should be done without sacrificing
efficiency. This has been informally done, but not recorded as such in each
case. He has assured the Committee that they will re-examine the whole thing
and if there is any possibility of giving relaxation, they will give it and where it
is felt that it whould seriously affect efficiency, they will not give.

3.33 When the Committee stressed that if adequate number of Scheduled
Caste/Scheduled Tribe candidates with the requisite experience were not found,
the competent authority should relax the experience qualification to make good
the shortfall, the Chairman, Oil and Natural Gas Commission has stated that
the Commission will certainly think of some scheme as to how the experience
can be relaxed and the deficiency made good by giving extra training. This
Scheme will have to be worked out and submitted to the Commission before it
could be implemented.

3.34 In reply to a question, it has been stated that the number of

Scheduled Caste/Scheduled Tribe candidates taken with relaxed standard during
the last four years is as under :—

Year Number
SC ST
' 1979 27 10
1980 14 3
1981 ! 31 6
1982 35 4

3.35 The Committee note that in an advertisement issued in May, 1982,
for recruitment of Engineering Graduates/Geo-Scientists for appointment as
Trainee Officers, the qualification prescribed was first class Graduates in
Mechanical / Chemical / Electrical/Civil / Instrumentation /Electronics/Petroleum/
Mining/Computer Science or Post-Graduate in Geo-Physics/Physics/Geology/
Chemistry or equivalent. It was stated in the advertisement that additional
qualifications in respective disciplines or Post-Graduate/Doctoral qualifications in
Mmgement/Science/Business/Admlnlstration/Compnter Science/Industrial Engi-
neering/[ICWA/CA etc., will be an advantage. Selected candidates were to be
placed in the grade of Rs. 820—1680 and given the usual allowances as per the
rules. The training was to be for one year and on successful completion of
tralning they were to be absorbed in the ONGC. In the advertisement, no men-
tion was made whether the educational qualification was relaxable in the case
of Scheduled Caste/Scheduled Tribe candidates.

When the Committee asked why such high qualifications were prescribed
for Trainee Officers, the Chairman, ONGC, stated that the trainee officers were
recruited with a totally different administrative background and that they were
recruited for holding leadersbip posts in the organisation. Even so, the Committee
consider that in the said advertisement it should bave bcen mentioned that the
educational qualifications were relaxable in the case of Scheduled Caste/Scheduled
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Tribe candidates. Unless a liberal policy is adopted in

be possible for the Commission to attract persons bl;longin:tc: :h::":'o:n?nunll;.;
in sofficient numbers. In the opinion of the Committee, Scheduled Caste/
Scheduled Tribe persons should be picked up with relaxed standards and given
intensive training so that they can be groomed for holding responsible positions in
the organisation in due course.

C. Promotion

3.36 It has been stated that the following procedure for promotion has

been laid down in the ONGC :— '

(1) All promotions to posts shall be considered by a Promotion Com-
mittee duly constituted in accordance with the orders issued by the
Commission in this behalf and it shall consist of not less than three
Members.

(2) Alleligible employees of the Commission who fulfil the criteria for
promotion to the posts as per ONGC (Recruitment & Promotion
Regulations, 1980, are considered for promotion by the Committee
provided that where the vacancies to be filed by promotion are
limited and the numbeér of employees who fulfil the criteria are
more, the Committee will decide the number of employees to be
considered for such vacancies.

(3) In cases where the criterion for promotion is merit, the promotion
Committee, before selecting the employees :

(a) shall considered the service records and Annual Confidential
Reports.

(b) may hold a written examination or practical test or inter-view or
any combination of these.

(c) shall follow the procedure for determining merit as laid down by
the Commission.

(4) In cases where the criterion for promotion is ‘seniority-cum-fitness’,
the Promotion Committee, before selecting employees, shall consider
the past service records and Annual Confidential Reports of such
employees.

Provided that wherever test is provided for such selection in Recruit-
ment and Promotion Regulations 1980, such test shall be conducted
by the Committee.

Provided further that where any doubt arises about the fitness of
such employees, the Promotion Committee may, if it considers neces-
sary, interview any such employee to assess their fitness.

3.37" The foglowing relaxations are given while considering the candidates
belonging to Scheduled Castes and Scheduled Tribes for promotion :
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(i) The Confidential Report grading in their case is raised one grade
higher. For example, if a Scheduled Caste/Tribe employee has been
graded as fair, he will be considered as good.

(ii) If the promouon is to be based on the test/examination, the qualify-
ing marks in respect of Scheduled Castes/l'nbes are taken as 40% as
against 50% for general candidates.

(iii) The standard of SC/ST candidates is adjudged amongst them and is
not campared with the general candidates.

3.38 The following statement indicates the number of persons promoted
during the years 1976 to 1980and the nmumber of Schedulod Castes/Tribes

among them.

Category of  Total No. No. of Percentage Shortfalls Percentage
Pasts of empjoyees
promoted SCs STs SCs STs SCs STs SCs STs
15% 4%
) S 2 3 4 5 6 7 . 8 9 10
1976
Class-1 195 12 1 2 14 17 13 5B.62 9286
Class-1I 46 1 1 7 3 6 2 8571  66.67
Clase-TII M 43 9 T 3 29 3166 76.32
Class-TV Nil
1977
Class-1 135 6 - 2 10 14 10 7000 100.00
Class-IL 57 - 8 4 6 4 7500 100.00
Class-IIT 7 21 4 5 2% 31 22 59.62 84.62
Class-IV 3 - - - - - — — -
1978
Class-1 168 7 1 25 12 18 1t 7200 9167
Class-TI 5 6 — 7 3 1 3 1429 100.00
Class-TlI 339 50 10 51 28 1 15 196  60.00
Class- 1V 157 1 2 11 12 9 5217 81.82
1979
Class-I 92s 21 3 138 6 117 66 8478  95.65
Clase-I 23 7 — 35 17 22 17 8.00 100.00
Class-111 880 83 32 132 66 49 34 3712 5152
Clasw-IV - - = - - - = = -
1980
Class-1 393 25 9 ® 4 64 33 7191 79.55
Class-1 1073 12 4 160 80 148 76 92.50 95.00
Class-111 4037 176 34 606 303 430 269 7096 88.78
28 384 192 160 164 4167 8542

Class-IV 2566 24
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3.39 When asked to give figures about the Sched
_ Scheduled C
Tribe gmployeek promoted en relaxed standards during the last ::::er/ ea lltl;:
following statement has been furnished : e

§l.  Discipline No. of persons promoted on relased standerd

No.

1979 1980 1981 1982
(1l November)

C.Ll Q.U CLI a.Uu Q.1 C.lu

a
-
o
=

Geophysics

Geclogy

Instrumentation

Chemistry

Reservoir

Electrical

Glass Blower

Personnel and

Administration

Industrial

Relations

10. Mechanical

11. Stores and
Purchase

12. Library

13. Map and Drawing

14, Construction and
Maintenance

15. Economist and —_ — —_ —_
Statistician

16. Civil — -
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Tl 11 w

wl 11
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PN,
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N

F1
-1 |
U I
I
I
I
e wli

Total 5 4« 1 2 13 1 5118

3.40 It bas been stated that the main reason for the shortfalls in promo-
tions is that the employees belonging to Scheduled Castes/Tribes in the next
lower scale were mot available. Im order to make good the short falls, in alf
the cadres, direct recruitmest is resorted to in the lower scale where the posts
in the higher scale are dereserved temporarily for want of employees belonging
to- Schoduled .Castes/Tribes to fill these posts from amongst Scheduled Caste/
Tribe candidstes.

3.41 Inreply to a question it has been stited that the normal zone of
consideration for promotion in the cdse of general as well as Scheduled Caste/
Tribe candidates is twice the number of vacarcies available. In promotion by
selection to posts within Group ‘A’ which carry an ultimate salary of Rs. 2250/-
per month or less, the Scheduled Caste/Tribe officers who are senior enough in
the zone of consideration for promotion so as to be within the number of
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vacancies for which the select list is to be drawn up, are also considered in
accordance with the instructions laid down in Government of India orders on
the subject.

3.42 Asked whether ONGC was following a time-bound promotion
policy, it has been stated that a Long Term Promotion Policy has been laid
down by the Commission whereby employees get promotion to the next higher
grade after putting in the number of years of service in the lower grade as
shown below :

From Scale To Scale Numbers of years
Rs. Rs.
290-400 315-517 )
315-517 370-640
370-640 410-720
OR
440-758
OR
430-880 ¢ 12 years in the concerned Region
OR
- 480-820
. 410-720 440-758
440-758 480-820
440-758 530-1060
OR
430-880
OR
480-820
530-1060 750-1500 J
595-1140 750-1500 4 years for M. Sc. degree holders in

Geoscience Discipline.

8 years for Graduates in Arts/Com-
merce/Science/Diploma holders in
engineering.

750-1500 820-1680 6 years for Diploma holders in
Engincering or other Graduates. 4
years for Engineering degree holders
or other post Graduates/Law Gra-

duates/CA/ICWA or equivalent.
820-1680 1250-1900 7 years.
1250-1900 1560-2100 6 years.
1560-2100 1680-2300 5 years.

343 The Department of Personnel have, vide O.M. No. 22011/3/76-Estt.
(D), dated 24.12.1980, issued instructions regarding the zonme of consideration
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for promotion to “selection” posts. The instructions provide that the Depart-
mental Promotion Committee shall for the purpose of determining the number
of officers who should be considered from out of these cligible officers for the
feeder grade (s) restrict the field of choice as under, with reference to the
number of clear regular vacancies proposed to be filled in the’year :—

No. of vacancies No. of persons to be
considered
1 5
2 8
3 10
4 or more three times the number of vacancies.

Where adequate number of Scheduled Caste/Scheduled Tribe candidates
are not available within the normal field of choice as above, the field of choiee
may be extended to 5 times the number of vacancies and the Scheduled Caste/
Scheduled Tribe candidates (and not any other) coming within the extended
field of choice should also be considered against the vacancies reserved for

them.

3.44 When the Committee suggested that in case adequate number of
Scheduled Caste/Tribe employees were not available the zone of consideration
might be increased to six times the number of vacancies as per the standing
instructions, the Member (Personnel). ONGC has stated during evidence : “If
it is six times we will follow it.”

3.45 Asked whether there were cases where promotions had been denied
on the basis of adverse entries in the annual confidential reports, the witness
has stated.that there can be such cases. If a person is inefficient and he is not
contributing anything to the Corporation, he should not be promoted. But in
ONGGC, if the promotion is denied to a person belonging to Scheduled Caste/
Scheduled Tribe on this basis, his case is reviewed at the highest level,

3.46 When asked whether in view of the shortfalls in promotions the
ONGC would relax the condition of experience by reducing the length of service,
the Chairman, ONGC has stated that that will create lot of disturbance within
the Commission because when two people have joined 6n the same post and
one is promoted by relaxing the length of service, that will create lot.p.f pro-
blems. The Member ((Personnel), ONGC has added that a certain minimum
period is necessary for a person to hold a higher job. So, unless he has got the
experience for that period, he can not be promoted.

3.47 Asked whether the ONGC has made any agreement with their
Employees® Association regarding promotion etc., it lm been statzd that no
agreement has been signed with the employees’ .:\ssocmtnonslUmom in regard
to recruitment/promotions. However, while fran?mg the‘ONGC (!.lef:rultmcnt
and Promotion) Regulations, 1980, all the recognised Umons/Assocnatuoqs h?ve
been consulted and details of Regulations have been promulgated at.lcr issuing
the requiste Notice under the Industrial Disputes Act, 1947. While framing
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Interim Promotion Policy, cadre re-adjustment for officers and the Long Term
Promotion Policy, full deliberations were held with the recognised Unions
before implementing these schemes.

The ONG (Recruitment & Promotion) Regulations clearly provide
reservations for Scheduled Castes/Scheduled Tribes in the matter of recruitment
and promotion etc,

3.48 The Committee are distressed to note that there is huge shortfall in
the matter of promotion of Scheduled Caste and Scheduled Tribe employees in
different categories of posts in Oil and Natural Gas Commission. The Commit-
tee are of the view that unless the extant orders on the subject are scrupulously
followed in letter and spirit, liberal concessions and relaxations are given to
Scheduled Caste/Tribe employees and their cases for promotion are considered
sympathetically, the situation is not likely to improve. The Committee, therefore,
urge the Oil and Natural Gas Commission to ensure that the orders on reservation
in promotion issued from time to time by the Ministry of Home Affairs (Depart-
ment of Personnel and Administrative Reforms) Bureau of Public Enterprises are
rigidly followed and liberal concessions/relaxations given to Scheduled Caste/
Scheduled Tribe employees at the time of promotion so that the vacancies reserved
for Scheduled Castes and Scheduled Tribes are actually filled in by them and the
shortfalls are obliterated at the earliest.

3.49 The Committee have been informed that in ONGC, zone of conmsidera-
tion for promotion in the case of general as well as Scheduled Caste/Scheduled
Tribe candidates is twice the number of vacancies available. They fail to under-
stand how with this limited zone of consideration, the ONGC expects to fill the
reserved quota of Scheduled Castes/Scheduled Tribes in promotional posts when
their representation is not full in the feeder cadres. The Committee would like to
point out that the Department of Personnel have issued instructions on 24.12.1980
prescribing the normal zone of consideration as 3 times the number of vacamcies.
Where adequate number of Scheduled Caste/Scheduled Tribe candidates are not
available within the normal zone of consideration, the field of choice can be extend-
ed to 5 times the number of vacancies. The Committee recommend that these
instructions should be followed by the ONGC.

D. Recruitment Board|Departmental Promotion Commitiee

3.50. It has been stated that as per oil & Natural Gas Commission office
order No. 4(i)/81-RP-{ dated the 25th September, 1981, the constitution of
Selection Boards and Departmental Promotion Committees for various posts in
ONGC will be as under :—

(I) (i) For promotion/selection to the posts carrying pay scale of Rs. 2000
2500/~ and above.
1. Chairman, ONGC, or his nominee.
2. Not less than two full-time Members of the Commission,
one of them being the Administrative Member concerned.
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3. Any other person/persons to be nominated by the Chairman,
ONGC.

(ii) For promotion/selection to the posts in the pay scale of Rs. 1680-
2300/-
1. At least one of the Commission’s Members concerned.
2. A Director of the concerned disicipline.
3. Director (Personnel)
4. Any olher person/persons who may be nominated by Chaire
man of the Board.

(ii) For promotion[selection to the post in the pay seales of Rs. 1250-
1900/~ and Rs. 1560-2100/-
(@) Under ‘Merit’ criteria by DPC|Selection :
1. At least one of the Commission’s Members congerned.
2. A Director of the concerned discipline.
3. Director (Personnel).
4. Any other person/persons to be nominated by Chairman of
the Board.
(b) Under ‘Semiority-cum-fitness' criteria fur promotions|Seleciion in
the pay scales of Rs. 750-1500/- to Rs. 1560-2100/-
1. A Director of the concerned discipline (by rotation).
2. A Director of another discipline (by rotation).
3. An additional Director/Chief Engineer/Officers of equivalent

level of the concerned discipline.
(iv) For promotion/selection to the posts in the pay scales.of Rs. 530-

1060/- to Rs. 595-1140/-

1. An. officer in the pay scale of Rs. 2000-2500/- of the con-
cerned discipline.

2. An officer in the pay scale of Rs. 1680-2300/- of another
discipline.

3. An officer in the pay scale of Rs. 1680-2300/- of the con-
cerned discipline.

(v) For promotion/selection to the posts in the pay scales maximum of
which does not exceed Rs. 880/-
1. An officer in the pay scale of Rs. 1680-2300/- of the con-
cerned discipline.
2. An Officer in the pay scale of Rs. 1250-1900/- of another
discipline.
3. An officer in the pay scale of Rs. 820-1680/-.
Except for item 1 (i), where Chairman, ONGC will be the Chairman, in
all other cages the senior-most officer of the discipline concerned, or the lin.e
authority, as the casc may be, shall be the Chairman, except where Member is

presiding.
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These Boards/Committees may be constituted of not less than 3 officers.
The following broad criteria will apply :—

@

7 (if)

(iii)
(iv)

(v)

The Chairman of the Selection Board/D.P.C. should be at least
three steps higher in respect of posts upto Senior Depty
Director’s level while the other Members of the Board should be
at least two steps higher.

No member of the selection Board/D.P.C,, after nomination,
may absent himself from the proceedings, except with the prior
approval of the Chairman of the Board, in which case the
Chairman of the Board is empowered to nominate an officer of
equivalent rank as the absenting officer and from the concerned
discipline, in consultation with the Director (Personnel). However,
when the Chairman of the DPC/Selection Board is a Member
of the Commission, Director (Personnel) may not be consulted.

Where the Chairman of the Selection Committee himself had to
be suddenly absent, the interview will have to be postponed.

Since the constitution of the Selection Board/D P.Cs. has been
standardised with the approval of the Standing Committec, the
files need not be submitted for the constitution of the Selection
Board/D.P.C. in each case to the competent authority for
approval. However, the Director (Personnel) would have the
Selection Board/D.P.C. constituted according to the availability
of the Members and other officers and fix the date for
holding the proceedings in consultation with the Chairman of the

. respective Board/Committees.

SC/ST representatives, as well as State Government nominee to
be included in Selection Board/D.P.C., wherever required, would
enjoy the. status of additional member and preferably be of the
same or equivalent grade as the other members of the Selection
Boards/D.P.Cs. Whenever SC/ST representative is not readily
available within the Commission, he may be co-opted from the
other Organisation/Government bodies.

3. The approving authority for the proceedings of the Selection Boards/
Departmental Promotion Committees will be as under : —

(@) Foritems 1(i), 1(ii) and  I(iii) (a)—Chairman, ONGC.

(b) For item 1(iii) (b) Member (Personnel)/
Member (Finance).
(c) For item 1(iv) Director (Per)/

Director (F&A) for Finance &
Accounts cadres only/Head of the
Region.



(d) For item 1(v) Director (Per.)/
Director (F&A) for Finance
& Accounts cadres only/Head of
the Region of sub-region.

3.51. As regards association of Scheduled Caste/Tribe Officer with the
Departmental Promotion Committees, the Member (Personnel), ONGC has
stated during evidence that there could have been an odd Selection Committee
where the Scheduled Caste/Scheduled Tribe representative might not have been
there. When the Committee referred to ONGC Office Order dated 25.9.1981
and pointed out that there was not a single D.P.C. in which Scheduled Caste/
Tribe Officer had been included in its composition, the witness promised to
comply with it.

3.52. When asked about the status of the officers constituting the Board,
the member (Personnel), ONGC has stated that it depends upon the recruitment
of the post. Ifit is Joint Director and above, a Member of the Commission
has to preside over the Selection Committee. 1If it is lower than that, General
Manager presides. Normally the Member presides or an officer senior in status
and of higher rank than the grade for which the reeruitment is made.

3.53. The Committee note that Office Order dated 25th September, 1981,
issued by the Oil and Natural Gas Commission gives the composition of various
Selection Boards/Departmental Promotion Committees. But in none of them any

"Scheduled Caste/Scheduled Tribe Officer has been included. However, there is
a general instruction contained in the aforesaid order that Scheduled Caste/
Scheduled Tribe representative wherever required would enjoy the status of
additional Member of the Selection Board/Departmental Promotion Committee.
Whenever Scheduled Caste/Scheduled Tribe representative is not readily available
within the Commission, he may be coopted from other organisation/Government
bodies. From the information furnished to the committee, it is seen that out of
213 Selection Committee meetings held during the period 1.11.1981 to 31.10.1982,
there was no representative of Scheduled Caste/Scheduled Tribe in 97 meetings.
During the same period, out of 275 DPC meetings which were hcld, there was no
Scheduled Caste/Scheduled Tribe representative present in 215 meetings. The
Government instructions prescribe that the public enterprises should include
invariably a Scheduled Caste/Scheduled Tribe Officer while constituting the
Departmental Promotion Committees, * Selection Boards etc., for the recuitment/
promotions to posts/services under them. The Committee expect that the ONGC
will ensure that these instructions are complied with.

E. Rosters

3.54. The Committee have been informed that 40 point roster for direct
recruitment on All India basis otherwise than competitive tests is followed in
the Commission. When recruitment of Graduate Trainees is made, the 40 point
roster for direct recruitment on All India basis by means of open market

competitive test is followed.
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Recruitment/Promotion in respect of Class ITI and IV posts is decentralised
regionwise and in such cases, in so far as direct recruitment is concerned, 100
point roster laid down by the Government on India for different States is
followed in the States where ONGC offices are established.

3.55. In so far as promotions are concermed, the Commission has adopted
the orders of the Government of India with effect from 4th July, 1973 and 40
point roster for promotion is being maintained. This roster is maintained for
Class I, II, I11 and 1V for promotions as per the instructions stated above and
these rosters are being maintained category-wise and not by grouping of posts,
as per the instructions laid down by the Government of India.

3.56. The rosters for direct recruitment as well as promotion are
maintained by respective Establishment Sections at Headquarters and Regional
Offices. As and when the vacancies occur, the respective establishment Sections
place their demand to the recruitment division for filling up of the posts by
giving the reservation points of the posts from the rosters maintained by those
sections.

3.57. In order to maintain a check on reservation of posts for Scheduled
Castes/Scheduled Tribes, regular returns as prescribed in the instructions are
called for by the H:adquarters quarterly, half-yearly asd annually. These
reports, when received, are checked and compared with the previous returns and
after checking, are submitted to the Department of Petroleum with a copy to
Bureau of Public Enterprises. Further, Liaison Officer has been appointed for
the work regarding representation of Scheduled Castes/Scheduled Tribes in the
Commission. The Liaison Officer is also responsible to inspect the rosters
maintained in the various Establishments of the Commission from time to time
and furnish his observations which are communicated to the Establishment
Sections for compliance, scrutiny and consolidation.

3.58. In reply to a question, it has been stated that Rosters for Class I,
11 and I11. (in the higest scale of Rs. 595—1140) are maintained at Headquarters
of the ONGC. These are 40 point rosters. Regional Offices are maintaining
rosters for Class III and IV categories.

3.59. The Committee wanted to know whether the Roster was an open
document and whether Scheduled Caste/Scheduled Tribe employees could see it
to ascertain their position. The Member (Personnel), ONGC, has stated during
evidence that the rosters are certainly open to inspection and there is no secrecy
about it. However, no Sceduled Caste/Scheduled Tribe employoe has approach-
ed the Commission for this purpose. ,

F. Dereservation

3.60 The procedure for dereservation of reserved vacancies being follow-

ed by ONGC is stated to be as under :—
Before any reserved vacancy is dereserved in Class I and 11 posts
and filled up by a general candidate, the prior approval of the



3

Chairman and Member concerned is taken. For Class III and IV
posts, the Chairman is informed as and when the posts are de-
reserved.

Before any vacancy is dereserved, following steps are taken @

I—Advertisement in Newspapers

(i) The vacancies in posts recruitment to which is made on all-India basis
are advertised in leading newspapers.

(ii) Vacancies for Class IIT and IV posts which are filled in locally on
regional basis, are advertised in local newspapers if candidates are
not likely to be available through the Employment Exchanges.

II—Notification to Employment Exchange

(i) All vacancies are notified simultancously to the Employment Ex-
changes. Copies of the advertisements are also endorsed to the
Regional/Local Employment Exchanges.

(ii) Copies of the notifications are endorsed to recognised Associations
and Organisations of Scheduled Castes/Scheduled Tribes to sponsor
names of the candidates if available with them. In such an event,
the candidates are allowed to apply directly without insistence on
going through the Employment Exchanges.

3.61 In the case of a first advertisement it is clearly mentioned that
Fapplications from the general candidates against the reserved vacancies will not
be entertained. If, after the first advertisement, the vacancies reserved for
Scheduled Castes/Scheduled Tribes cannot be filled in or a lesser number of
vacancies are filled in, the remaining vacancies are readvertised but on this
occasion, gencral candidates are also made cligible to apply against these posts.

3.62 The reserved vacancies, if not filled in, are carried for three conse-
cutive years before these are dereserved. For the reserved vacancies which have
been carried forward for three years, applications are invited both from Scheduled
Caste/Scheduled Tribe candidates and it is clarified in the advertisement that for
vacancies reserved for Scheduled Castes/Scheduled Tribe candidates will be
considered only in the event of non-availability of Scheduled Cagtes candidates
and similarly, in respect of vacancies reserved for Scheduled Tribes/Scheduled
Caste candidates would be considered.

3.63 While proposing the dereservation of vacancies r.eser.vcd for
Scheduled Castes/Scheduled Tribes, the efforts made for filling in these
vacancies are brought to the notice of the Chairman.

3.64 A statement showing the reserved vacancies which were der‘escx.'ved
during each of thc last five years indicating the category of‘ posts is given
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below :—
Category of ’ Dereserved Dereserved.
Year post against SC against ST Total
reservation reservation
1 2 3 4 5
1978 1. Sr. Chemist 1, 1 2
2, Accountant 3 2 s
3. Jr. Accountant 1 1 2
5 4 9
1979 — Nil —
1980 — Nil —
1981 1. Sr. Dy. Legal Adviser 1 —_ 1
2. Dy. Legal Adviser — 1 1
3. Dy. Suptdg. Engr. (Drill) 2 2 -
4, Executive Engineer (Mech.) 3 1 4
5. Supdtg. Engr. (Elect.) 1 - 1
6. Supdtg. Eng. (Civil) —_ 1 )
7. Dy. Suptdg. Engineer (Civil) 2 — 2
8. Executive Engr. (Civil) 1 —_— 1
9. Suptdg. Engr. (E & M) 1 1 2
10. Jt. Manager (IE) 1 —_ 1
11. Dy. Suptdg. Geologist H 2 7
12. Dy. Suptdg. Geophysicist (Wells) 1 1 2
13. Suptd. Geophysicist —_ 1 1
14. Sr. Dy. Director (Programming) 1 —_ 1
19 10 29
1982 1. Sr. Driller 10 7 17
2. Suptdg. Engr. (Mech.) 1 1 2
3. Dy. Suptdg. Engr. (Mech.) 1 1 2
4. Suptdg. Engineer (Cementing) 1 —_ 1
5. Dy. Suptd. Bugr. (Cementing) — 1 1
6. Sr. Driller (Cementing) 2 1 3
7. Executive Engr. (Elect.) 1 1 2
8. Suptdg. Engr. (Electronics) 1 — 1
9. Dy. Suptdg. Engr. (—do—) — 1 1
10. Suptdg, Engr. (Production) 2 1 3
11. Sr. Geologist 4 1 5
12. Dy. Suptdg. Geophysicist (S) 4 3 7
13. Sr. Geophysicist (Wells) - 2 2
14. Dy. Suptdg. Palynologist R 1 — 1
15. Deputy Director (Reservoir) 2 1 3
16. Palynologist 3 1 9 | 2
17. Asstt. Palynologist 1 —_ 1
18. Supdt. (Maps) —_ 1 1
19. Suptdg. Chemist —_ 1 1
20. Asstt. Economist and Statistician 2 —_ 2
34 24 58
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3.65 As regards dereservation, the Member (Personnel), ONGC, has
stated during evidence that Chairman's approval is taken for dereserving a
reserved vacancy. He has, however, added that they have not dereserved any
direct recruitment vacancy in the Commission so far, nor do they propose to
doit. The Commission wants to carry them forward and see that they are
filled up. After 3 years, it automatically lapses.

3.66 When the Committee drew attention to the statement regarding
dereservation of reserved vacancies furnished by ONGC, the Member (Personnel)
has stated that those were promotional posts. There again, the Commission
has only temporarily dereserved them for the porpose of recruitment at the
induction level. When pointed out that there was no such term as “temporary
dereservation”, the witness has stated that they are doing this to help the
Scheduled Caste/Scheduled Tribe candidates. He has added that the dereserva-
tion is only for the purpose of releasing the vacancies for direct recruitment of
Scheduled Caste/Scheduled Tribe candidates.

3.67 The Committee note that the Oil and Natural Gas Commission have
not dereserved any direct recruitment vacancy so far. They have however,
dereserved a number of reserved vacancies in promotional posts as candidates
belonging to Scheduled Castes/Scheduled Tribes were not available in feeder
categories of posts. The Commission proposes to resort to direct recruitment of
Scheduled Caste/Scheduled Tribe candidates at the induction level so that candi-
dates from rescrved categories are available for promotion to higher posts. The
Committee recommend that all the reserved vacancies which could not be filled by
direct recruitment and bad to be carried forward should be filled up at the induc-
tion level before the expiry of 3 years i.c. belore they get lapsed by resorting to
special recruitment.



CHAPTER IV
STAFF STRENGTH AND SHORTFALLS
A. Staff Position and Shortfalls

4.1 A statement showing the total number of employees in various
categories of posts in the Qil and Natural Gas Commission and the number of
Scheduled Castes and Scheduled Tribes among them as on 1.1.1982 is tabulated
below :—

Category Total No. of No.of No.of Percentage of Shortfalls
employees SCs. STs. SC ST SCs. STs.
Class I 4271 278 63 6.51 1.50 362 257
Class 1I 2749 110 15 4.00 0.55 301 190
Class III 16326 1302 356 7.98 2,18 1146 868
Class 1V 6615 930 358 14.06 541 61 ' 137
Class IV
(Sweepers) 245 230 8 93.88 3.27 —_ 7

4.2 Staff position of ONGC as on 1.1.1981 has been stated to be as
follows :—

Total No, of No. of Percentage of Shortfalls  Percentage of
Category employees

SCs STs SCs STs SCs STs SCs STs

] 2 3 4 5 6 7 8 9 10
Class 1 3663 209 45 10 1.86 340 229 9.28 0.06
Class U 2386 104 17 1045 1.09 253 161 10.60 6.75
Class III 17090 1390 391 18.40 5.01 1173 890 6.86 5.21
Class IV 4500 642 239 30.00 10.37 3 9 073 218
Class 1V

(Sweepers) 214 204 2 9 0.93 10 — 461 -

Total number of employees and the number of Scheduled Castes and
Scheduled Tribes amongst them under each pay scale of Class I, II, III and IV
posts as on 1.1.1981 are given in the statement at Appendix II.

4.3 A statement showing the recruitment made during the last five years
i.e. from 1976 to 1980 is at Appendix II1.
4.4 When asked about the reasons for shortfalls in the employment of

Scheduled Castes and Scheduled Tribes as against their reServed quota and the
remedial measures taken to wipe out the shortfalls, it has been stated that
the main reason for shortfall is non-availability of suitable candidates from
Scheduled Caste/Scheduled Tribe categories. In order to fill up reserved
vacancies Scheduled Caste/Scheduled Tribe candidates are also being considered

at relaxed standard.
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4.5 It has been stated that Scheduled Caste/Scheduled Tribe candidates

are not available in the following posts :—

1. Geologist.

2. Geophysicist.

3. Mathematician.

4. Engineers in certain disciplines.

All efforts are being made to make good the shortfalls by advertising the
posts time and again and giving wide publicity and informing the Scheduled
Caste/Scheduled Tribe Welfare Associations etc. according to the instructions
laid down for the purpose.

4.6 The Committee have been informed that in the year 1978 in order
to make up the shortfall, the Commission recruited a special batch of Graduate
Trainees belonging to Scheduled Caste/Scheduled Tribe communities. Against the
requirement of 100 posts exclusively earmarked for Scheduled Caste/Scheduled
Tribe candidates, many applications were received and 121 candidates were
empanelled against the requirement of 100 posts. Only 95 had actually joined
for training. During training some trainees resigned of their own accord.
Ultimately only 59 trainees who were left to be absorbed were absorbed in
regular posts, 55 in Class-I and 4 in Class II categories.

In the year 1981, ONGC had conducted campus interviews in universities
to recruit post-graduate engineers and geoscientists. Consequently 39 Scheduled
Caste and 14 Scheduted Tribe candidates have been selected and appointed
in Class I equivalent category and are at present undergoing in-house training

since 8.7.81,

Apart from this special efforts were also made for induction of Scheduled
Caste /Scheduled Tribe candidates and 118 Scheduled Caste and 35 Scheduled
Tribe candidates have been empanelled in Class I posts during the year 1981,

4.7 Statement giving the names of the posts for which 118 Scheduled
Caste and 35 Scheduled Tribe candidates were empanelled is enclosed as Appendix
IV. Out of these, 89 candidates have actually been appointed.

4.8 When asked about the efforts being made to wipe out the shortfalls
in other categories of posts, it has been stated in a note furnished to the Commi-
ttee that posts in Class II, II and IV categories are filled by promotion except
at induction level f.e. in the pay scales of Rs. 290-400/-, Rs. 370-640/- and. Rs.
595-1140/-. The reservations are already made according to the roster prgscnbed
for this purpose. Further, recruitment to the Class IIT and 1V posts is made
region-wise. It has been stated that all efforts are being made by ‘the concerned
regional heads to make up the shortfall, if any, in these categorics. However
where Scheduled Caste/Scheduled Tribe candidates are not ayaxlable in t.he lower
category for consideration by the Departmental promotion Committee for

higher posts, posts are filled in by general candidates subject to the condition
that direct recruitment is resorted to in the lower posts for reserved candidates
to fill in the gap in terms of Government of India, Ministry of Petroleum,
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Chemicals and Fertilizers, Department of Petroleum’s letter No. J-17014/6/78-
Gen/SCT dated 22.8.1980.

4.9 The Committee enquired about the reason as to why out of 153
selected candidates for various posts in ONGC, only 89 reported for duty. The
Chairman, ONGC, has stated during evidence that the work in the oil field is
very exciting job but it is also very difficult job. People naturally take their
own time in deciding whether to join because here they have to work uander very
hazardous conditions both on land and off-shore though the ONGC pays them
better than many other companies in the country. He has further stated that
at present any one who is posted in eastern region is not willing to stay there
and maximum number of people have been found leaving in that area. The
reason is that the job is very difficult and the work in the oil-fields is very
tough.

4.10 Asked about the reasons for empanelling 118 Scheduled Caste and
35 Scheduled Tribe candidates during the year 1981, the Member (Personnel),
ONGUC, has stated during evidence as follows :—

“Again as you see, the recruitment of 35 people is a campus recruitment
which is a special recruitment. There again we went for a drive to identify
and select Scheduled Caste candidates in the University campus. We have
to take on several drives to increase the intake of Scheduled Caste and
Scheduled Tribes. Of course, we do not follow strictly the Government
procedure of creating a vacancy and then identifying the person against
that post. Then our procedure will be much too slow.”

4.11 The Committee enquired whether the ONGC resorted to direct
recruitment in case Scheduled Caste/Scheduled Tribe employees were not avail-
able for promotion. The Member (Personnel)) ONGC, has stated during
evidence as follows :—

“We do not have sufficient Scheduled Caste/Scheduled Tribe candidates
for promotion. So we temporarily dereserve and create the vacancies in
the lower grade which can be filled by direct recruitment.”

4.12 The Committee referred to the reply furnished by ONGC that in
1979-80 special recruitment was made to make up the shortfalls in Class I posts
but for Class II, III and IV posts special recruitment was not made and desired
to know the reasons therefor. The Member (Personnel)) ONGC has stated as
follows :—

“We have taken due note of this in the Bombay meeting (visit by a Study
Group of the Committee to ONGCs® office at Bombay in September,
1982). These are the categories which are delegated for recruitment to the
regions. We are going to do the special recruitment for the regions.”

4.13 In reply to a question, Chairman, ONGC has stated during evidence
that they have taken a policy decision that in certain disciplines where there are
difficultics in those categories the strength will be 10 to 30 per cent more than
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the authorised strength. Even if some people go to some other countries the
organisational effectiveness should not be lost. This policy decision although
not fully implemented, is being implemented slowly.

4.14 In reply to a question, it has been stated that in the third year of
carry forward a vacancy reserved for Scheduled Tribe is given to Scheduled
Caste if a suitable Scheduled Tribe candidate is not available and vice versa.
The reserved vacancies so exchanged during the year 1979, 1980 and 1981 are

given below :—

Sct!eduled Castes appointed Scheduled Tribes appointed
Class against vacancies reserved against vacancies reserved

for Scheduled Tribes. for Scheduled Castes.

1979 1980 1981 19 1980 1981
Class-1 - 1 - - - -
Class-11 - - -~ - - -
Class-II1 1 1 - - - -
Class- 1V —_ - - - - -

4.15 The Committee find that the overall percentage of representation of
Scheduled Caste employees in Class II and Class 1II posts came down as on
1.1.1982 as compared to 1.1.1981. As on 1.1.1981, out of 2386 Class I employ-
ees, the nomber of Scheduled Caste employees was 104 (4.5 per cent). Ason
1.1.1982; out of 2749 employees, the pumber of Scheduled Caste employees
was 110 (4.0 per cent).

As on 1.1.1982, there was an overall shortfall of 301 Scheduled Castes in
Class I categories of posts. In Class III posts, as on 1.1.1981, out of 17090
employees, the number of Scheduled Caste employees was 1390 (8.1 per cent). As
on 1.1.1982, out of 16326 employees, the number of Scheduled Caste employees
came down to 1302 (7.98 per cent). Ason 1.1.1982, there was an overall short-

fall of 1146 Scheduled Castes in Class IT categories of posts.

From the data farnished to the Committee, it is seen that the overall percen-
tage of representation of Scheduled Tribe employees also in Class IT and Class
IIT posts came down as on 1.1.1982 as compared to 1.1.1981, Ason 1.1.1981,
out of 2386 Class II employees, the number of Scheduled Tribe emplo?!ees was
17 (0.7%,). As on 1.1.1982, outof 2749 employees, the number of Scheduled
Tribe employees came down to 15 (0.55 per cent). Ason 1.1.1982, there was an
overall shortfall of 190 Scheduled Tribes in Class II categories of posts. In
Class TII posts, as on 1.1.1981 out of 17090 employees, the number of Scheduled
Tribe employees was 391 (2.3 per cent). As on 1.1.1982, out of 16326 employees,
the number of Scheduled Tribe employees came down to 356 (2.18 per cent),
As on 1.1.1982, there was an overall shortfall of 868 Scheduled Tribes in Class
III categories of posts.

The above figures show that
Schedaled Tribe condidates in Class

the proportion of intake of Scheduled Caste and
I1 and III posts was less than the proportion
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of general category candidates appointed during the year 1981. The Committee
would like the Commission to examine why this is happening and also make
serfous efforts to employ larger number of persons belonging to these communities
to fill up the backlog within a stipulated time by resorting to special recruitment.

4.16 From the data furmished to the Committee, it is seen that the repre-
sentation of Scheduled Castes/Scheduled Tribes in Class I posts, particularly
in the higher scales, is very low. Ason 1.1.1981, out of 2139 officers in the pay
scale of Rs.820-1680, the number of Scheduled Castes and Scheduled Tribes was
144 (6.7 per cent) and 37 (1.7 per cent) respectively. In the next higher scale of
Rs. 1250-1900, out of 999 officers, 51 (5.1 per cent) belonged to Scheduled Castes
and 7 (0.7 per cent) to Scheduled Tribes. In the pay scales of Rs. 1560-2100 and
above, out of 525 officers the number of officers belonging to Scheduled Castes and
Scheduled Tribes was 14 and 1 respectively. This shows there is a considerable
leeway to be made up before the representation of these commaunities in the officers
cadres reaches the desired level. The Committee expect that the ONGC will make
serious efforts to increase the intake of Scheduled Castes and Scheduled Tribes in
recrultment as well as in promotions to the variom? posts.

4.17 The Committee are constrained to note that the representation of
Scheduled Castesin Class I and TI posts and of Scheduled Tribes in all classes
of posts in the ONGC is much below the quota prescribed for them, and as on
1.1.1982 there is a shortfall of 619 Scheduled Caste/Scheduled Tribe employees
in Class I, 491 Scheduled Caste/Scheduled Tribe employees in Class II, 2014
Scheduled Caste/Scheduled Tribe employees in Class III and 198 Scheduled Caste/
Scheduled Tribe employees in Class IV. The Committee note that in 1978 and
1981 the Commission resorted to special recruitment exclusively for Scheduled
Castes and Scheduled Tribes in Class I and took quite a good number of Sche-
duled Castes/Scheduled Tribes in Class I posts. The Committee recommend that
vigorous efforts should be made to improve the representation of Scheduled
Custes and Scheduled Tribes in other categories of posts also and necessary instru-
ctions should be issued to all Regional Offices to make special recruitment of
Scheduled Castes/Scheduled Tribes to clear the backlog.

4.18 The Committee note that the Oil and Natural Gas Commission observes
the principle of exchange of vacancies between Scheduled Castes and Scheduled
Tribes during the third year of carry forward if suitable candidates of the
community for whom the vacancies are rescrved, are not available. The Commi-
ttee are, however, surprised to note that during the years 1979, 1980 and 1981
only 3 vacancies had been interchanged although the pumber of carried forward
vacancles is quite large as is evident from the statement of recruitment for the last
five years furnished by ONGC. The Committee stress that Government orders on
the subject should be strictly followed by the ONGC and the vacancies reserved
for one community, which have been carried forward for three years, should be
filled from suitable candidates belonging to other community.

4.16 The Committee note that during the direct recruitment of Scheduled
Castes and Scheduled Tribes made during 1981, a number of Scheduled Castc/
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Scheduled Tribe candidates were not called for interview as they did not falfil the
criterion of period of experience prescribed for the posts, e.g. for posts of Assis-
tant Legal Adviser, Joint Director (P&A), Superintending Fngineer (Mechenical).
The Committee would like to" point out that under the instructions issued by the
Government, the qualification regarding experience is relaxable at the discretion
of the competent authority in the case of candidates belonging to Scheduled Castes
and Scheduled Tribes, if at any stage of selection, the competent authority is of
the opinion that sufficient number of candidates from these communities posses-
sing the requisite experience are not likely to be available to fill up the vacancies
reserved for them. When this matter was discussed during evidence, the Chairman,
ONGC, stated : “Generally in the case of experience, we have not been
relaxing if there are instructions, we feel that experience should be relaxed with-
out affecting the efficiency.”

The Committee recommend that where sufficient number of candidates
from Scheduled Caste/Scheduled Tribe communities are not avallable to fill the
reserved vacancies, the candidates with lesser experience should be selected and
they should be given orientation training so as to bring them upto the required
standard of efficiency.

4.19A. The Department of Personnel have issued instructions on 7th June,
1977 that statistical information relating to representation of Scheduled Castes and
Scheduled Tribes in statutory and semi-government bodies and in public sector
undertakings may be usefully included in their annual reports. -The Committee
find that these instructions are not being followed by the Oil and Natural Gas
Commission. The Committee recommend that these instructions should be strictly

followed in fature.
B. In-Service Training

4.20 It has been stated that Regulation 3 of Schedule II attached with
ONGC (Recruitment and Promotion) Regulations, 1980 specifically provides
that “All persons who have been directly recruited shall undergo such training
and tests as may be specified by the Commission from time to time.” However,
during the years 1978 and 1981 where special recruitment efforts to fill the gap
for Scheduled Caste/Scheduled Tribe categories were made, exclusive training
for Scheduled Caste/Scheduled Tribe recruits was arranged. The period of the
training was one year.

4.21 In reply to a question, it has been stated that employees of the
Commission are deputed abroad for undergoing training and participating in
seminars, conferences etc. The total number ot employees deputed for training
abroad during the last three years is given below:-

Training — 280

Seminars etc. — 126

Total : = 406



40

Out of these 406 employees deputed abroad in the last three years, 8 bel-
onged to Scheduled Castes and 1 belonged to Scheduled Tribe.

422 Particulars of persons belonging to Scheduled Castes/Scheduled
Tribes who were sent abroad for undergoing training courses and participation

in the seminars is given below :—

SI.  Name Designation Category to Country to
No. which belongs which sent
A Semt for Training
1. Shri B. Duari Assistant sC Japan
Executive
Engr. (Mech.)
2. Shri Susharma Foreman Gd. I sC UK.
(Elect.)
3. Shri R.N. Poddar Asstt. Executive
Engineer
(Production) sC U.S.A.
4. Shri K. Anjeneyan Deputy General
Manager sC US.A.
5. Shri N.C. Das Chemist sC UK.
6. Shri Chattar Singh Senior
Geophysicist SC France
7. Shri Ram Autar Dy. Director
(Reservoir) ST France
B. Sent for Seminars etc.
1. Shri K. Anjeneyan Deputy General
Manager sC Norway
2. Dr.SXK. Laskar Senior
Mathematician sC UK.

4.23 It has further been stated that in house training is also imparted
to employees including Scheduled Caste/Scheduled Tribe employees by ONGC
training centres to refresh their technical know-how keeping in view the latest
techniques in oil industry adopted by other countries.

4.24 The Committee desired to know whether in-service training was
helping the Scheduled Caste/Scheduled Tribe employees. The Member
(Personnel), ONGC has stated that this has been arranged from 1982 only.

4.25 In reply to a question, he has stated that this training incorporates
several tests. If anyone is falling behind the standard, he is given special
training. The Commission does not given up any person,’but keeps on trying
with him so that be may come up to the standard.

4.26 When asked whether the training had helped the of Scheduled
Caste/Scheduled Tribe employees at the time of promotion, the witness has
stated that after the training they are put on the job and they are also reported
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upon in respect of their performance of the job and when they come up for
promotion, the quality of the training that is given to them, is also considered
along with their performance.

4.27 When asked about the details about the Scheduled Caste/Iribe
officers sent on training abroad the Member (Personnel), ONGC has stated as
follows :—

“We can specifically go into each of the disciplines. For example,
in the discipline for which we sent the people abroad, there might
have been no Scheduled Castes and  Scheduled Tribes people
available for the purpose of training. The question can only be
answered in this manner. But if we can take any discipline in
which Scheduled Castes and Scheduled Tribes people are available
and yet for some reason they were not selected for training, we
can go into details. But all that I can say now is that wherever
Scheduled Caste and Scheduled Tribe candidates are available, due
congideration is given to their claim for training abroad.”

$.28 When pointed out that there was stipulation of 25 per cent reser-
vation for training abroad, the witness has stated that 25 per cent reservation
is no doubt there, but the Commission should get the fullest advantage by the
training of their officers abroad. He has further stated that officers of the
requisite status should also be available for being sent for training.

In reply a question, he has stated as follows :—
“We have certain facilities within the country for training. The
technology which we follow is very highly sophisticated. All the
aspects cannot be covered by the kind of facilities we have in our
country. So we do send people abroad for training. It is not as
though the in-service training is ineffective and so they are sent
abroad for training. The training could be inadequate and
thereby some people are being sent abroad to bridge the knowledge

gap or the technology gap.”

4.29 The Committee feel unhappy that out of 406 employees of the ONGC
deputed for training or attending the seminars abroad during the last three years,
only eight belonged to Scheduled Castes and one to Schedwled Tribe. The
Committee recommend that as per Government orders, while deputing officers for
training or attending seminars, conferences etc., preference should be given to
officers belonging to Scheduled Castes and Scheduled Tribes. It would help them
to broaden their outlook, equip themselves with specialised knowledge and would
also boost the morale of the officers of these communities.

C. Apprenticeship Training

4.30 Under the Apprenticeship Act 1961, it .is obligatory on all
employers in the specified industries to engage apprentices as per prescribed
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ratio in the designated traders. In the case of trade apprentices, the training
consists of basic training (except in the case of commercial apprentices)
followed by on-the-job or shop floor training with related instructions through-
out the period of training. During the period of apprenticeship training each
apprentice is paid stipend. The rate of stipend for trade apprentices is as
follows :—

First Year Rs. 230/- p.m.
Second Year Rs. 260/- p.m.
Third Year Rs. 300/- p.m.
Fourth Year Rs. 350/- p.m.

At the end of the training, apprentices are trade tested by the National
Council for Training in Vocational Trades and those successful are awarded the
National Apprenticeship Certificates.

4.31 The Apprenticeship Act, 1961 provides for reservation for
Scheduled Castes/Scheduled Tribes while engaging apprentices. ,The percentage
of reservation prescribed varies according to the population of Scheduled
Castes and Scheduled Tribes in the State where the organisation is located.

4.32 1t has been stated that in case suitable Scheduled Caste/Scheduled
Tribe candidates are not sponsored by an Employment Exchange for training
in a trade in ONGC, the vacancies reserved for them are treated as unreserved
_ and candidates belonging to other communities are taken against those seats.

4.33 Training is imparted in the following trades to the apprentice
trainees :—

(i) Clerk (General)
(ii) Storekeeper (including purchase)

(iii) Book Keeping and Accountancy
(iv) Mechanic (MV)
(v) Draftsman (Mech.)
(vi) Draftsman (Civil)

(vii) Electrician

(viii) Refrigerator and Air conditioning Mechanic
(iv) Surveyor

Duration of the training is one year.

_ 4.34 Number of percentage of Scheduled Caste/Scheduled Tribe appren-
tices selected tradewise for training under the apprenticeship scheme during the

last three years and those under training from 30th Sepfember, 1982 onwards
is as under :
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The total number of trained apprentices absorbed in the ONGC during
the last three years and the number of Scheduled Castes/Scheduled Tribes
among them is given below :—

Oct. ™ to Sep.80 Oct.80 to Sep. 81  Oct. 81 to Sep. 82 Grand  Total

Total SC/ST Total SC/ST Total SC/ST ' Total SC/ST
26 3 50 3 24 2 100 8

4.37 The Committee enquired why only 8 persons belonging to Scheduled
Castes/Scheduled Tribes had been taken after apprenticeship training. -The
Member (Personnel), ONGC, has stated during evidence that in 1979-80, 29
were trained out of which 3 were Scheduled Castes/Scheduled Tribes. In 1980-81,
53 were trained out of which 3 were Scheduled Castes/Scheduled Tribes and for
1981-82, 26 were trained and 2 were Scheduled Castes/Scheduled Tribes. So
the total was 8 out of 100. In reply to a question, he has stated that probably,
only 8 Scheduled Caste/Scheduled Tribe candidates were available.

4.38 When his attention was drawn to the figures of persons trained and
absorbed in service after training and asked how more persons had been shown
as absorbed whereas number of persons. trained had been shown less, the witness
has stated that the persons appointed may not be necessarily from the same
batch.

4.39 Details of all the 100 apprentices who have been absorbed during the
last three years are indicated below showing batchwise position of their training
in different years :—

Year of Number absorbed
the batch Gen.  SC.  ST.  Total

1972-74 2 —_— - 2
1976-77 12 3 — 15
1976-78 2 —_ —_— 2
1977-78 21 2 —_ 23
1977-19 2 — —_ 2
1978-79 19 1 — 20
1979-80 32 2 —_— M
1980-81 2 —_— —_ 2

Total ¢ 92 8 —_ 100

4.40 In reply to a question, Member (Persoanel), ONGC, has stated that
the apprenticeship does not have any guarantee for appointment.

4.41 When the Committee suggested that Scheduled Caste/Tribe candidates
-should not only be taken through Employment Exchange for apprenticeship
training but should be taken direct also, the Chairman, ONGC, has stated as
follows : —

“This point was discussed in gemeral even earlier. We had agreed to

follow unconventional methods in the case of Scheduled Caste/Scheduled

Tribe candidates. I will not say that we are contravening Government
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instructions. According to Government instructions, we have to take
persons through employment exchanges. We will think of many more
unconventional methods as to help them.”

4.42 As regards the recruitment of Apprentices, the Member (Personnel),
ONGC, has stated that apprentices aré also recruited through Employment
Exchanges and preference is given to Scheduled Caste/Scheduled Tribe candi-
dates. He has however, admitted that response from Scheduled Castes/
Scheduled Tribes was not that much as expected by the ONGC. In this conne-
ction, the Chairman, ONGC, has stated as follows :—

“During our discussion in Bombay, a very interesting suggestion was
made that, for Scheduled Castes and Scheduled Tribes, we should make a
separtete selection, train them up for some time and again after testing
if they are found fit, they may be employed. We are working on that
suggestion for all categories so that we can take these people out of the
applications received, put them through the training programme make
them go through atest at the end of the training programme and then
select.”

4.43 In reply to a question, the Chairman, ONGC has promised to
adverties the vacancies for Apprentices on All India Radio in regional

languages.

4.44 Under the Apprentices Act 1961, it is obligatory on all employers in
specified industries to engage apprentices as per prescribed ratio in the designated
trades. There is no obligation on the part of employers to absorb the apprentices
in the orgnisations in which they are trained. However, the Ministry of Labour
have vide their O.M. No. DEGT-2 (5) 80-AP dated 28.5.1980, issued instructions
that 509 of the direct recruitment vacancies should be filled up by trained
apprentices.

From the information furnished to the Committee regarding apprentices
trained during the last 3 years, the Committee are unhappy to note that ONGC has
not been able to select sufficient number of Scheduled Caste/Scheduled Tribes candi-
dates as per their reserved quota. In the categories of Draftsman (Mechanical),
Draftsman (Civil), Refrigeration and Air-Conditioning Mechanic and Supervisors,
they could not get even a single Scheduled Caste/Scbeduled Tribe candidate during
the last 3 years for apprenticeship training. In fact, no Scheduled Tribe candidate
joined as an apprentice in any of the trades for which training was conducted by
the Commission. The Committee feel that adequate publicity is not being given
for the apprenticeship training programmes of the Commission. They theréfore
recommend that besides approaching Employment Exchange for candidates for
apprenticeship training, the Commission should advertise their training programmes
in the leading newspapers ia regional languages and also through broadcast over
All India Radio so that sufficient number of Scheduled Caste/Scheduled Tribe

candidates come forward for such training.
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4.45 From the information furnished to the Committee, it is seen that out
of 100 trained apprentices who were absorbed in ONGC during the period October,
1979 to September, 1982, 8 belonged to Scheduled Castes and none to Scheduled
Tribe. The Committee are of the view that keeping in view the instructions issued
by the Ministry of Labour in May, 1980, and the requirement of trained appren-
tices by the ONGC, it should be possible for the Commission to train Scheduled
Caste/Scheduled Tribe candidates in larger nnmber and all those who desire to
join the organisation should be absorbed.



CHAPTER V

MISCELLANEOUS
A. Redressal of Grievances

5.1 It has been stated that complaints received from Sched
Scheduled Tribe employees or Associations are examined by the :;Z?:iacl:a é?l{
formed at the Headquarters of ONGC. These complaints are sent to the
respective offices/regions and tneir comments are obtained. After scrutiny of
these complaints and comments, a monthly return is submitted to the Ministry
of Energy, Department of Petroleum.

A register is raaintained at Headquarters, where record of representations
received from Scheduled Caste /Scheduled Tribe employees and their disposal
is shown.

5.2 Details of the complaints/representations received from Scheduled
Caste /Scheduled Tribe Organisdtions and employees during last 3 yeras and
action taken thereon are as under :—

Total number of

complaints - 26

received

Nature of } —  regarding transfer

complaints — ¢ promotion, harassment and
- other service matters.

Disposal - 21 cases agreed. 5 cases

not agreed,

5.3 Explaining the procedure being followed to look into the complaints
from Scheduled Caste/Scheduled Tribe employees, the Director (Personnel)
has stated during evidence that if there is a complaint against certain Supervicor
or a certain Executive, the Commission does not ask that Executive nor is the
eomplaint given to him. An independent enquiry is made into that complaint
and explanation of the Executive is called. The scrutiny is done by an officer
supervisor to the officer complained against.

5.4 In reply to a question, he has stated that after some very uscful
suggestions received from the Study Group of the Parliamentary Committee on
the Welfare of Scheduled Caste and Scheduled Tribe which met at Bomay in
September, 1982, a review was carried out and the Commission has recently
inducted a joint Director (Vigilance) with particular reference to his being a
Scheduled Caste, to report directly to the Chairman.

55 The Committee mote that a registér s being maintained by the SCT
Cell at the Headquarters of ONGC where representations/complaints from
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Scheduled Caste/Scheduled Tribe Associations and employees are recorded and
their disposal is shown. It has been stated that such complaints relate to transfer,
promotion, harassment and other service matters.

A monthly return about such complaints with the comments of the ONGC
is submitted to the Department of Petrolenm.. The Committee would like the
Department of Petroleum to scrutinise these returns thoroughly and ensure that
disposal of the complaints from Scheduled Caste/Scheduled Tribe employees is not

unduly delayed and full justice is done to the aggrieved employees.

5.6 The Committee note that a Joint Director (Vigilance) who belongs to
Scheduled Caste, has been asked to look into the grievances of Scheduled Caste/
Scheduled Tribe employces. The Committee hope that this will help to instil
confidence in the minds of Scheduled Caste /Scheduled Tribe employees about
judicious and expeditious disposal of their complaints/representations.

B. Housing Facilities

5.7 The Committee have been informed that the ONGC is having its own
housing colonies at the Headquarters, Dehradun and also at Regional Office i.e.
at Baroda, Bombay and Nazira. In addition, ONGC’s own colonies are
existing at Ahmedabad, Mehsana, Camby, Ankleshwor and Agartala.

5.8 At ONGC Headquarters, Dehradun, at present, 384 residential
quarters are under occupation by employees. Out of this, 18 quarters have
been allotted to employees belonging to Scheduled Caste Scheduled Tribe.
-Information with regard to other work centes is as follows :—

Name of the Type of Quarter Allotted to
Station ————
sC ST
Nazira ‘A — 553 27 11
B —3M 10 -

C — 114 —_ —_
D— 9 —_ —
Baroda. A — 474 87 6
B — 222 8 1
C— 8 3 —
D— 7 —_ —
Agartla A — 136 9 5
B— 852 3 1

C— 22 2 1
D— 2 — —
Ankleshwar A — 216 5 —_—
B — 202 . 5 —
C— 56 s —
D— 1 —_— —
Cambay A — 204 7 1
B— 36 — —_
C— 16 2 —_
D— |1 1 —_

]



! 2 3 4
Dehradun A — 192 8 i
B — 144 9 -

C— 48 —_ —

D— 5 —_— —_

Mehnna A — 258 15 _
B — 88 — —

C— 24 —_ _

D— 1 —_ —_

Ahmedabad A — 389 52 6
B — 14 7 1

C— 62 1 1

D— 3 — —

Bombay A—232 20 4
B — 514 18 —

C — 364 13 -

D— 22 1 -

59 Inreplytoa question, it has been stated that ONGC have reserva-
tions for Scheduled Castes and Scheduled Tribes for the allotment of quarters
at the following percentage :—

A & B Type —
quarters

10% (ratio of reservation between Scheduled
Castes and Scheduled Tribes is 2 : 1)

C&DType — 5% (ratio of reservation between Scheduled
quarters Castes and Scheduled Tribes is 2 : 1)

5.10 When the Committee suggested that Scheduled Caste/Scheduled
Tribe employees deserved 100% residential accommodation, the Chairman,
ONGUC, has stated during evidence as follows :—

“Housing is a very difficult issue and we try to give as much prefer-
ence as possible. But would you kindly appreciate that we have to
get the work done and if we give all the houses to one category,
then, we have problems in other categories? But we are trying to
give cent per cent accommodation to Scheduled Caste and Schedul-
ed Tribe employees. In principle, it is also accepted. It ica
question of finding means. We are also working on other projects
through Cooperative Housing Projects. It will be applicable in
particular to Scheduled Tribe and Caste employees so that we can
take care of them.

I cannot give any categorical assurance that I can provide cent per
cent accommodation. But, we are trying to get more and more

accommodation.
There is a Ten-year Perspective Plan which will take care of all

these things.”
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5.11 The Committee note that ONGC is required to provide reservation of
10% in Type A and B quarters and 5%, in Type C and D quarters for Scheduled
Caste and Scheduled Tribe employees. However, from the figures furnished to
the Committee it is seen that at the ONGC'’s headquarters at Dehradun, out of 53
Type C and D quarters allotted to the employees, no quarter has been allotted to
any Seheduled Caste/Scheduled Tribe employee. At Nazira, out of 123 Type
C and D quarters allotted, no quarter has been allotted to any Scheduled Caste/
Scheduled Tribe employee. The proportion of quarters of different types allotted
to Scheduled Caste/Scheduled Tribe employees at different work centres is general-

ly found to be quite low.

The Committee would suggest that arrangement should be made to provide
houses to all Scheduled Caste/Scheduled Tribe employees since they are not getting
houses on rent because of social stigma,

512 The Committee note that all the Ministries/Departments of the
Goveroment of India have been asked to allocate funds under the Special Compo-
nent Plan for Scheduled Castes in various sectors. The Committee are of the
view that welfare schemes for Scheduled Caste/Scheduled Tribe employees should
be introduced in all Public Sector Uudertakings and a certain percentage of funds
should be earmarked for them. Detalls of the funds allocated for the various
schemes and their utilisation should be suitably included in the Annual Reports of

the Public Sector Undertakings.

A. C. DAS

New DeLHI ; Chairman,
April 26, 1983 Committee on the Welfare of
Vaisakha 6, 1905 (Saka). Scheduled Castes and

Scheduled Tribes.



APPENDIX I

(Vide para 1.13 of Report)
No. A-11011/3/78-Estt.
Government of India

Ministry of Petroleum, Chemicals & Fertilizers,

(Department of Petroleum)
New Delhi, the 2nd May, 1979.

® ORDER

Subject :—Creation of posts for the work relating to SC/ST, Vigilance & Secu-
rity in the Department of Petroleum.

- The sanction of the President is hereby accorded to the creation of the
undermentioned temporary posts for the work relating to SC/ST, Vigilance and
Security in the Department of Petroleum with immediate effect and upto
29.2,1980 :—

S. No. Designation of the Post No. of Scale of
posts Pay
Gazetted :
1. Section Officer 1 Rs. 650-1200
Non-Gazetted :
2. Assistant. 1 Rs, 425-800
3. Lower Division Clerk - 1 Rs. 260-400

2. The expenditure involved will be debitable to Major Head ‘296’-A-
Secretariat- Economic Services-A-1-Sectt. A (1)(1)—Department of Petroleum-A.
1 (1) (1)-Salaries-Under Grant No. 69-Ministry of Petroleum, Chemicals and
Fertilizers for the year 1979-80

3. This 1ssues with the concurrence of the Ministry of Finance (Depart-
ment of Expenditure) and the Finance Division of this Department.

Sd/- T. P. Subrahmanyan
Under secretary to the Government of
India

Copy to :—
* A, O,, PAO,, Deptt. of Petroleum, New Delhi etc.
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APPENDIX II
(Vide para 4.2 of Report)

Statem ent showing total number of employees and the number of Scheduled Castes and '
Scheduled Tribes amongst them under each pay scale of Ciass I, II, IIT and
IV posts as on 1.1,1981.

SI. Category of post Total  Scheduled Scheduled

No. employees Castes Tribes

1 2 3 4 5
Class 1

1.  Pay Scale : 2500-3000/-
Sr. Directors/Group General Managers/Chief
of Vigilance & Control/General Managers. 7 — —

2. Pay Scale : 2250-2750/-

Directors/General Managers/Master (FG)/Officer

on Special Duty 29 1 —
3.  Pay Sca'e: 2000-2500/-

Chief Geologists/Chief Geophysicists/Additional

Dircctors/Chief Engineers/Sr. Chief Officer (FG)/

Chief Industrial Engineer/Project Manager/

Secretary to the Commission/Director (Adminis-

tration) i 68 1 —
4. Pay Scale ; 16%0-2300/-

Suptdg. Geologists/Suptdg. Chemists/Suptdg.

Geophysicists/Jt. Directors/Suptdg. Mathema-

tician/Suptdg, Palynologists/Suptdg. Surveyor/

Suptdg. Engincers/Port Captains/Sr. Second

Engineers/Dy. Chief Medical Officers/Dy. Chief

Legal Advisers. . 98 2 -

s. Pay Scale : 1560-2100/-
Dy. Suptdg. Geologists/Dy. Suptdg. Chemists/
Dy. Suptdg. Geophysicists/Dy. Suptdg. Math-
matician/Dy. Suptdg. Palynologists/Dy. Suptdg.
Engineers/Dy. Suptdg.  Surveyors/Sr. Dy.
Directors/Chief Officer (FG)/Medical Suptdg./
Deep Drilling Suptdg./Sr. Dy. Managers/Sr. Dy.
Legal Advisers/Dy. Suptdg. Librarians. 323 10 1
6, Pay Scale: 1250-1900/-
Sr. Geologists/Sr. Chemists / Sr. Geophysicists/
Sr. Math./Sr. Palynologists/Dy. Directors/Sr,
Drillers/ Sr. Photographers/Ex. Engincers/Second
Officer (FG) Marine Radio Officers/Sr. Medical )
Officer/St. Horticulturists/Dy, Legal Advisers/
Sr. Librarians/Sr. Security Officers/§r. Fire
Officers, 999 5t 7

. 02



53

2

1.

Pay Scale : 820-1680/-
Geologists/Chemists/Programmers/Geophysi-
cists/Mathematicians/Polynolists/Asstt.
Dircctors/Drillers/Map Officers/Drawing
Officers/Photographers/Asstt. Ex. Engineers/
Third Officer (FG)/Marine Radio Officers/
Medical Officers/Dental Surgeons/Economist
and Statistician/ Finance & Accounts
Officers/Hindi Officers/Horticulturists/Work
Study Officer/Labour Officer/Interpreter-
cum-Translator/Asstt. Legal  Adviser/
Librarian/Marketing Officer/Administrative
Officer/Stores & Purchase Officer/Public
Relations Officers/Security Officers/Fire
Officers/Selection Grade Private Secretary.

Class Il

Pay Scale : 750.1500/-

Asstt. Economist & Statistician/Asstt.
Geologists/Asstt. Chemists/Asstt. Geophy-
sicists/Asstt. Palynologists/Asstt. Engineers/
Asstt. Drillers/Head Glass Blower/Superin-
tendents/Head D/Man/Asstt. Photographers/
Legal Surveyors/Foreman/Sr. Roustabout/
Sr. Cook (Marine)/Stewards/Sr. Deck
Hands/Marine Radio Operators/Sr. High
Pressure Welders/Head Pharmacists/
Matrons/Head Dental Asstt./Head Radio-
grapher-cum-X-Ray Tcehnicians/Head
Laboratory Technicians/Accountants/Asstt.
Horticulturists/Asstt. Librarian/Private
Secrotaries/Asstt. Security  Officcrs/Chief
Storekeepers/Head Operators/Legal Inspec-
tors/Head Card Punch Opcrators/Asstt. Fire
Officers/Asstt. Mathematicians/Sr. Techni-
cians/Engine Room Mechanic Gde. I

Class IlI

Pay Scale ; 595-1140/-

Sr. Technical Asstts./St. Geophysical Asstt./
Junior Engincers/Drilling  Asstt./Senior
Glass Blowers/Sr. Surveyors/Design Drafts-
man/Marine Asstts. Radio Operators/Jr.
High Pressure Welders/Jr. Superviser/Sr.
Pharmacist</Sr. Nurse/Sr. Dental Asstts./
Sr. Radio-cum-X-Ray Technicians/Sr. Lab.
Tech. Forman Gde. 1I/Jr. Accountants/ Jr.
Suptdts. | Personal  Asstts. / Sr.  Secarity
Inspectors/Sr.  Storekeepers/Sr. Operators/
Card Punch Operators/Sr. Inspectors (TPI)/
Fire Inspectors (Sr.) ‘

2139

2386

144

104

k1

17

u
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Pay Scale : 530-1060/-

Tech. Asstt. Gde. 1/Sr. Technicians/Glass -
Blower Gde. 1/Map Asstts. Gde. I/Sr. D/
Man/Surveyors Gde. I/Chargeman/Topman/
Roust About Goe. I/Deck Hands Gde. 1/Sr.
.Boiler Operators/Supervisers | Pharmacists
Gde. I/Nurse Gde. I/Dental Asstts. Gde. 1/
Radiographer-cum-X-Ray Technician/Lab.
Technicians/Accounts Asstt. Gde. I/Asstt.
Gde. 1/Steno Gde. I/Security Insp. Gde. 1/
Storekeeper Gde. I/Operators/Fire Inspector

- Gde. 1 3993

Pay Scale : 430-820/-

Map Asstts. Gde. II/Jr. D. Man/Surveyors

Gde. 1I/Roust About Gde. I1l/Dock Hand

Gde. II/Operator Gde. I/Seaman-cum-Engine

Room Hand/Tech, Asstts. Gde. I/Incpector

Gde. 1/Winch Operators Gde. 1 289

Pay Scale : 440-758/-

Jr. Tech./Glass Blower Gde. II/Tech. Asstts.

Gde. I/Rigman/Operator-cum-Cementing
Mechanics/Boiler Operator/Operator Gde.
II/Technicians Gde. III/Winch Operator

Gde. I 3081

Pay Scale : 430-880|-

Tech. Asstts. Gde. II/Pharmacists Gde. I/
Nurses Gde. II/Dental Asstts. Gde. II/
Radiographers-cum-X-Ray Tech. Gde. I}/

Lab. Tech. Gde. II/Accounts Asstts. Gde.
II/Asstts, Gde. II/Steno Gde. . II/Security

Insp. Gde. II/Storekeeper Gde. II/Operators

Gde. II/Timekeepers/Fire Insp. Gde. II 1763

Pay Scale : 410-720].
Operator Gde. II/Roustabout Gde. 11/Ope-

rator Gde. III (H.V.)/Operator Gde. (H.E.)/
Winch Operator Gde. III 1063

Pay Scale : 370-640/-

Tech. Asstts. Gde. III/Asstt. Technicians/
Glass Blower Gde. ITI/Map Asstts. Gde. ITI/
Asstt. D. Men/Surveyors Gde. IIT/Asstt.
D. Men-cum-Ferroprinter/Asstt. Operator-
cum-Cementing Mechanics/Roustabout
Gde. ITl/Dock Hand Gde. III/Asstt. Boiler
Operators | Slinger-cum-Rigger /| Phamacists
Gde. I/Nurse Gde. III/Dental Asstts. Gde.
III/Radiographer-cum-X-Ray Tech. Gde. IIIf
Lab. Tech. Gde. III/Hospital Attdt./Dresser
Gde. I/Section Cutter Gde, I/Helper Gde. {/

258

121

n

3

82

45

10
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2

Accounts Asstts. Gde. III/Asstts. Gde. HI/
Steno Gde. ITI/Storekeeper Gde. I1I/Opera-
tors Gde. IlIjAsstt. Timekespers/Motor
Vehicle  Drivers/Asstt. Operators/Fire
Supervisors/Fireman Gde. 1/Recordkeeper
Gde. I/Sunitary Sup.Head Sec. Guard/
Daftari Gde. I/Tech. Asstt. Gde. I/Guest-
house Asstt.

Class IV

Pay Scale : 315-517/-

Section Cutter Gde. II/Cleaner Gde. 1I/
Hospital Attdt./Dressers Gde. II/Helper
Gde. II/Fireman Gde. IIjRecordkeeper
Gde. II/Mali Gde. 1I/Naik/Sanitary Cleaner
Gde. II/Guest House Attdt. Cum-Cook
Gde. II/Attdt. Gde. I1/Tech. Attdt. Gde. 11/
Daftari Gde. II/Khalasi Gde. II

Pay Scale : 290-400/-

Cleaner Gde. III/Hospital Attdt./Dresser
Gde. III/Mali Gde. 1II/Security Guard/Fire-
man Gde. III/Sanitary Cleaner Gde. III/
Guest House Attdt. cum-Cook Gde. III/
Attdt. Gde. lII/Khalasi Gde. III/Helper
Gde. I

1775

2725

655

129

112




56

1€ 6 91 (1% Ly 61 04 w 6T St [¥A 81T Al sse))
L91 88 LE 123 14174 147 oLt wi [43 06 414 999 m sepp
L 9 1 4 11 13 4 L 8t £01 3¢ 88 $6 (314 I sse)
144 69 8 |44 9% 6 124 $6 (4 €L 144 yu T 1sseD  8LSI
14 ‘st S vi t€ 14} 61 6T €l 91 06 6 Al SSBD
oLt 06 Ly 34 LT 37 (441 SET 14 L8 184 L6s I sseD
8t 88 L (14 9% 8 8t 801 81 06 201 L61 I sse[d
a4 €L L (4 193 st or $6 113 9 61 ver | 1 s%81D LL6T
61 91 6 € 8T I L 6t 81 1z Sel 91¢ Al $BD
[41¢ L8 1§3 99 £0T L6 901 139 69 v8 oL 8L6 m sseD
8¢ 06 14 (A 134 91 LT 01 ¥t 89 961 99¢ II sseD
oy (4] [4 i (4 144 61 114 98 144 (44 897 892 T 838D 9L61
[ 14 €1 A 1l ol 6 8 L 9 S v € (4 1
T804 1894
Jeak snoladxd K  snowdad
L4 wouy oy wolyy Py &)
S1S $OS SIS $OS Saunp  premso) Saump plemlo} -[eNIdR PO
PRAISIY  paure) PIAISY  pRHITED A R
premioy P fe10L ————— 8]0, ————————— -UREBA -UBJRA ‘isodjo  Jedx
SYIPWIY  PALLIED PO -ujodde sojep SLS 10J PaARasdl ‘8)S 10J PIAINIAI  JOON  JO "ON £308918D)
<UEBORA JO 'ON  -IPUW JO "ON $215UBORA JO ‘ON , SOUROBA JO ‘ON  [BI0L  |®10L

0861 PUe GLGT ‘SLET ‘LLET ‘9LGI—'2'} SIWIX Al I5¥] o Bupmp HHNO 99) Aq Ipsw JRUNMI I5JA-TE Supuoys yRWAES

(uoday jo ¢'p vred apq)
M XION3ddV



57

*13413803 UaA18 J1e s>unBy [e10) Y3 pue s08d
PIUOHTIW 3AOQE 3} [[B O) 30TAIIJII YA ‘a10J35Y} ‘are A1 Pue JI| sSel) isurede suwm(od IY) IIpun payeoiIpul san8y 4L ‘p

*$3181§ 941 03 J|qedijdde 191801
wqiod o0f 3ad se 21B)S 01 9)BIS WOIJ ATBA SI1S01 UOHIBAINII Y] "GNpRIYI(] 1€ sIairenbpesy pue I4[aQ ‘yerelnp) ‘Aequiog ‘SeIpejy ‘11ABPOD
euysuy -jeSusg 1M °‘Jeyor) ‘emdi], ‘wessy A[JWED ANUNOD 34} JO §118d SNOLTEA U PIIBOO] IV YIGM 38im 100f0ld/T0IB1 PISI[EIIUIIP
31 5150d 963} 10J UOHIIE JUNMIMIOS 1Y) PIUOHIUA 3q ABW 31 ‘531108318 A] pue [] ss¥]) 01 judjeAlnb> sisod spreBal sy °f

*191501 ya10d Qp JO SISRq ) UO PV 8} JUSWINIOY ‘T

‘8110daz BuluIof 1193 JO $1SBQ 343 UO 3I8  *[0)) JIPUN UI PIYIy sisod oF) pUe
‘s1bf 18 paa1aoal are spodai Sutuiof JIMYL “BIPUL J3AO [[e s30e(d snolrea 03 paisod are sa1epIpURd “wby WO} pansst v 8150  “unpeIgad
*g20)1enbpeoy 1® U3XE) §1 YOIM JOJ UO[IIR JUIWHININI ‘8isod PIsIIRIIU are $31108018D [] PUE | $98]) 0} wdeAINDS sisod o) jV  °[

ATAVL OL ALON AYOLYNVIdXA

17 - 61 [«4 [43 7 a4

113 w — 1 Yo Al %D

7 S vs vl L L5 ol 181 sol 9% Ol Ts61 m s*D

T (5 s v 61 T 9% W (43 €097 <82 1 =D
23 9 9 1€ L9 6t 4 6 i3 L €IS 18§ 19%D 0861

€€ - w T s w 13 % 6l 6 T T Al s5%D

ot 9 16 €1 1% 6 w1 &1 16 88 96§96 I sseD

sT T 7 T o £l i " 87 9% 891 9% II ss%)
® L 11 9 L 9 w 43 €l ") 6 oI 198D 661



58

*syrewm
“060F UaAd 333 Jou
PInOd P38
j10U  219M OUM
$18pipuEd 6 AL
%0b 18 paxy uaq
seq plepu@as
Paxe[al 2yl $IVp
-ipued 1S/0S 104
“MIIAINTI 24} ut
syrews %05 UIBIQO

*s3s0d oM} 1sufeBe
“MafAIaU]  JOJ
s9)epIpUed Sa1fTed
10§ ‘Umop pie| e}

snm  9jeplpued -110 88 oUsLIedXd sssiapy

® jeql umop prej 81894 ¢ ssassod [¥87

seq uomsnmo) £ u 100 pip 4341, 14 L9 18Y9 -l89I-08 M O5 umy
T 1 o1 6 8 L 9 s ¥ € c "

: pai13ds6 paseadde - pajied ‘poal
‘sayepipued 3ul  paAIIsAl samp soyep sajepipuwd 8uj sajep suon 10§
-urewal FU(IOF[E  SIOUBORA  -'PUBD  -|PURD  -UIBWAI 3y) BoN[ed  -jpueo  -wonjdde  aomImjuY PoAISAI ‘oN
joU Joj SUOSEdIY JOON JOON  jo ‘OoN Jou l0j Losedy JO'°N  JOON  JO de( oreoSked o4 wpey g

wod | s§BLD UY PI|joURdius 21am 62/EPIPURd IS 6. PUE OS 81| oiya 1oy $1s0d JO S3UTEU o) JTIMOYS JUSWIIEIS

1861 ONIINA 1S/JS 40 ANFW.LINEDAY 1OTAFIA
(130doY jo L'y exed appa)

Al XIONAddY



59

*GOIEeI00 IN[ITI
a® UO PAIINs

108 {pvage 3uQ %3
-spipuw Y SUfi

10J UMOP PI¥] B
-parajas 108 ssassod jou pip §
aq 10U PNOO. ‘sgopsogijenb
souvuoyd waop piej oy [ p—
jood o @ 1 - t TwappNo e €& Wel -losst-ozg e 1S wwR C
*sgo1edy )
~jenb pasmbal
ssassod 100 PIP
ag eyl punoj )
seA 3} ‘AI1AINTL . SUon
Jo omn oyl 1® -edgienb umop prey .
sigmonged Yyl ssassod J0U PIp SITBp .
dnsaryep W0 | z £  -1puso 9 SurureuY 8 v IsLol  -lo89-0zs e IS moq o
*pIepuels
pxeias 4q
Sujjjpueda- 10] .
1
ssed 0} M21A310} ) uol
aq) ol sygew Jo -wogiyenb paxynb .
1sqmnu 3yenhape -a1 Buiaey jo0 om0
1a8.100 pMOd 3H 1 1 T MM RIEpPIBNT [/ 1 18IS -log9or-oes ™ OS and
‘1sod o)
J0j paquosaud suony
.%ﬂ.«n. paxeas -sagyenb 2)isinboa
78 U949 MANAINTL . ssassod J0u PIp 9
oqi up SyW 85“&5 SEMW e
Jo Jsqunu pajjub -a3 ssassod 3

-a1 138 jou p[NOD ¢ I £ PIp $3)8pIpPULd S S 97 18°9'¢  -/00ET-089I S OS oRacye -



‘spIepuels
Paxe[al £4q usad

Pa1[ss 2q jou s
PINod s33epypued 18 sy : ¢ _WHWW
sy Sunnvmay ot 4 or - os 05  Wy/PX  -/o89I-0e8 Y DS -Aydoag
*piepue;s
paxe[Ra1  0idn
awoo jou pip
pPuB  M31A1)] ) *suon
| U qam -sogifenb wonunoym
op 10U pp 6 3 L 91 ssamod jou pp ¢ x4 43 I8°T°SI  -/0891-0Z8 S  OS ¥130103p
*300d Li1oA ’
|8 MAHAINWM suop
Y} Ul souvw -edgijend wnunuiw
-lopzad sy 14 s33s30d 300 p1p | ISIST -/0891-0Z8 S IS 1s18oj09n
*MIAINUTL
+ JOJ SNVPIPUB
o1 [1ed 0} BUANLD
Uuaop prej o [girg
10U pip 9/ "uonI}Ie
1311182 U® JsuLESe
ISTIYH 5% pautodds
T33q ApsaJ[e pey
‘prepums 1 “yuauruedagg juss
paxejaz oy ~24d 81y Jo souwIsUl
oydn ma3q j0u 241 1® paIIPIsuod 108
Pey  sawpipu® 84 | sivjnopued
PR109[38 £14-0-514 porsep oars
RuswIold joupipy ‘suon
1124} s® pajoojas -sogyenb pasinbas 18 ‘uef
3q j0U pino) 8 3Y) JAey J0U Pip § WEL/ZI -/o891-078 S OS Istwsy)
41 6 8 S 14 13




(goopy)
13008
- 1 ! T PP SUSPpO® ong L - 11T -looez-0091 vy g -_.H.-w st
"Pardape oq jou “suon {9paid)
pINcO  3epIpUR -wop1 fenb wnwjaym Ioudey
U0 vuUIO) 39} sdweod j0u aannd
wdmodor a9 s 9 PP sIppEn u MOWESL SIws T 05 e g
(upoug)
‘8UOlivdygjrenb umop Bo““.“
Pref 241 ssassod jou -oxg
_ s 1 T PIP a1wpipum sup £ YOWET oo 15 umy g1
0T
o -sopsad Ut [
op jou pmod
3uQ ‘suonwy “1904g0
-ienb oq3 g0y uonwuod
ou pp U0 1 1 € - ’ Y OIEST  -losorzs . is -sauy T
Cyapyp)
Joutug
sanm
— .““m
— 4 1 ( [4 4 IFEET  -logotozs sy IS umy qp
‘Sep
.cs_%«eo..—_« Pinoo 10J WS UMOp
2U0 ‘Supresdde PI®[ 343 [YIvy 100 T (nam)
g moAmm (M -irenb umop prej .o
Joj sured suQ 4 sk 9 %83¢20d 100 prp 7

" 4 I87¢  -log910z8 *d IS -Aydoep  gf



62

4 1 Ry
- I 1 1 BLINIS oy 6 L9 oRuq
- € £ 14 1190} j0u pip | 81 8  I8TI9C  -/os9l-0z8 M IS Uy 0
"BLIALID UMOp pre]
9T 10U pIp 1
“sIvpRIRd
‘prepuwjs Jo spreiap .
paxepI jo  ond sasjoupip g
-sul yIew oY) oydn L *suoy (soy)
W00 10U PIp 51¥p sWav ¢ 97  -®ogienb pasmbax 9% TB'LIVISE v Jopang .
-1pOw AN JO 10y sav ¢ 81  Buraeq jou amm 61 6 081 I8II'9T  -losoI-0z8 't Of nwYy  6r
(woaspy)-
dudey
ANy
- 4 z 4 - ¥ 12 18°01'61  -/0891-0Z; ‘%0 IS sy g1
()
3%usey
-/00S1-05L "o Ny
1L )]
jopenq
- T z 4 - z z 1801yl -/0891-078°'°d IS nwy L
¥
-Ipaw oM Suife ]
A ‘pre 30§ paxy BN (moxapRy)
-puels paxejai £q ) 13pUN PIIFACO nusag .
UIAd  MIIAITE 100 3J2m 7 °suol Apna
a3 w Ajend -eogirend aypmnbay 18 ‘RO oy )
jou pnod Aaqy 4 v u ®asad 102 pIp | & 9  WoT/WEI  -/os9I-O0Z8 YOS my 91
[4] 14 o1 6 8 L 9 3 14 £ z I




GO RIIPISVOD
105 mof o0
PoUIQO syrem
ousmIopad

-uvis  paxepAl
Aq UIA? ddouBW
~Joped Ul [jam

op 3ou pmo)

—

“prep
-ue)s poxeas £q
UIAS  MIAINW
oq) U1 []om o8]

jou PpIp 3NVO

*pIEpUEIS PIXE[II
£q UaAD MIIAIUE
Yy ul syrew jo
squnu psnnbax
2I0598 10U pIno)

¥

‘suoegIjend

amnbas Sulawy j0U

1 € PIp SIepIpUR T
4 1 -
1 1 -
(4 4 -
+ < -
7 € -

*M3IAII)UI IOJ PIfTeD

© 2J3M syJew jo afe

-3us0s3d 189481y il

9 ‘3340 Y3 ‘¥Z Jo

IO ‘suonwdgienb

1 4 1 4 ssassod you pig-8

1 4

In

9 18¥¥

118t

£ 18T

[ 2 ¢ 3 % ¥4

9 18U

T 1Buw

(42 ¢ 48 1)

-10891-028 ‘s

-10891-0Z8 vu

~/0891-0z8 sy

-l0611-028 "5y

-/0891-028 s

-l0891-0Z8 ‘59

-/0891-0Z8 A

mued
os -od

‘A)
1xusoy
JAIININY

5 ‘nesy
(14 ]
ouibeg
ANNRNY
IS Uy

(Gopy)
namuy
AnNdXRG

os ‘nwy
(sdtuon
-9d)

1asurtug
ANNNY

o 1 ‘ljesy
(s2%ng)

fadadal

oS  -Aydoap

1150
O§  Imoqeq

T



-a8wd 1x30 338 a58a[d ‘¢S Jo dn-)€Iq I0de

*pIepuw)s paxe(al
Aq £jirenb 100
pp wY IS
10 DS Jo AP
-n1d  dnpoxd
ou pmod |

—

—

‘prepuels
poxejas  oydn
Wwod 10U PNOd

$31epIpUt)

“suolyeagyenb
wnwigjw AIsinb
-31 94} Sutaey 100
213M $I1BPIPURD ¢

‘pasos 18°9°02
-uods 0}
(%44 1891

13 s e

9 9 IS

9 17 18617

2rpe
] ssep ut
somdieip
TP

1S Jo "nay

-'0g91-0Z8 S OS sndwe)

(‘wor)
»aurtoy
ARNRXT

-log9r-028 ¥4 OS R 4

(HS)

-logot-0z8 'S4  OS sBHA

- puuwreIs
-l0891-078 ' OS -0id

u

9 s

L4 € [4




65

Break-up of 53 selected candidates is as follows :—

Si. Post Pay scal Candidates Total
No. Rs. selected
SC ST

1. Geophysicist 820-1680/- —_ 1 1
2. Chemist —do— 2 —_
3. Asstt. Ex. Engr.

(Mech.) —do—
4. Driller —do— [ 3
5. Asstt. Ex. Engr.

(Civil) —do— 8 4 12
6. Asstt. Bx. Engr.

(Blectrical) —do— 10 3 13
7. Asstt. Ex. Engr.

(Blectronics) ~—do— s - ]
8. Geologist —do— 1 - 1
9. Asstt. Ex. Engr.

(Production) —do— 2 - 2

Total 39 14 53

2. Recruitment action was taken as a special measure without reference to any
reservation of posts in order to meet with the general shortfalls in the Class I
posts. ’



APPENDIX V
(vide para 4 of Introduction)

SUMMARY OF CONCLUSIONS/RECOMMENDATIONS
IN THE REPORT

SI.  Reference to Summary of Conclusions/Recommendations
No. Para No. in the Report

1 2 3

1 1.6 The Committee note that the Ofl and Natural

Gas Commission consists of a Chairman, 6 full-time
and 2 part-time Members. They are appointed by
the Central Government under section 4 of the OQil
and Natural Gas Commission Act, 1959. None of
these Members of the present Commission belongs
to Scheduled Caste/Scheduled Tribe. The Committee
reconimend that when selection for appointment of
Members of the Commission is made, at least one
person belonging to Scheduled Caste/Scheduled Tribe
should be nominated on the Commission.

2 1.6A The Committee further recommend that one
: Scheduled Caste/Scheduled Tribe person should be
nominated on the Board of Directors of each Public

Sector Undertaking.

3. 1.24 The present practice is that the instructions
regarding reservation for Scheduled Castes and
Scheduled Tribes in service are issued by the Ministry
of Home Affairs (Depart:ent of Personnel and
Administrative Reforms). Based on these instructions,
the Ministry of Finance (Bureau of Public Enterprises)
formulates Presidential Directives and issues to the
public enterprises through the administrative Minis-
tries. These Directives contain important aspects and
the basic structure of the reservation scheme and for
details, Ministries are required to follow the instruc-
tions on the subject issued by the Department of
Personnel mutatis mutandis without waiting for sepa-
rate instructions from the Bureau.of Public Enter-
prises.

66
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Section 30A of the Oil and Natural Gas Commi-
ssion Act, 1959 empowers the Central Government
to issue directions to the Commission regarding
reservation of posts for Scheduled Castes and
‘Scheduled Tribes. Under this provision, the Mini-
stry of Petroleum, Chemicals and Fertilizers (Depart-
ment of Petroleum) have issued two directives vide
their letters Nos. 0—23023/4/78—ONG (DIII) dated
19.3.1980 and 0-—23023/5/82—ONG (DIII), dated
11.11.1962.

The Committee have noticed that there is a time
lag between the date of issue of instructions by the
Department of Personnel and the draft directives on
the subject issued by the Bureau of Public Enter-
prises to the Ministries of the Government of India.
‘There is a further time lag in issuing directives by the
Administrative Ministry to the public sector under-
takings under their administrative control with the
result that the instructions issued by the Department
of Personnel arc not immediately implemented by
the public sector umdortakings. The Committee
recommend that the instructions issued by the
Department of Personnel regarding reservation for
Scheduled Castes and Scheduled Tribes and other
concessions/facilities available to them should be
communicated to the public sector undertakings

dimulw,neously.

The Committee have been informed that a SCT
Qell was set up in the Department of Petroleum in
July, 1979 to watch over the matters pertainigg to
Scheduled Castes and Scheduled Tribes in Department
and also in public sector undertakings under the
administrative control of Department of Petroleum.
Prior to that, there was mo proper arrangement in
the Department of Petroleum to ensure the imple-
mentation of reservations for Scheduled Castes and
Scheduled Tribes in as much as a Cell had been set
up in the Indian Oil Carporation to dischargc th.e
responsibilities of the Department of Petroleum in this
regard. Even the Cell set upin July, 1979 with a
staff of one Section Officer, one Assistant and one
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Lower Division Clerk, is for work relating to
Scheduled Caste/Scheduled Tribe, vigilance and
security. - The Committee fail to understand how
this Cell to which vigilance and security duties have
been tagged, can do full justice to the work relating
to reservation for Scheduled Castes and Scheduled
Tribes. They cannot help concluding that the
Department of Petroleum - has not given due impor-
tance to this matter. The Committee has been
assured by the representative of the Department of
Petroleum during evidence that the SCT Cell will be
divested of other responsibilities and persons belong-
ing to Scheduled Castes/Scheduled Tribes will be
represented in the Cell. The Committee would like
to be informed of the action taken in this regard.

The Committee note that for Class III posts
carrying pay scale of Rs. 595—1140, recruitment is
centralised at the Headquarters of the Commission.
However, in certain cases, Regional Heads are also
authorised as a special case to make recruitment in
the scale of Rs. 595—1140. The Committee feel that
a uniform policy should be followed in this regard
and such posts should be filled by the Headquaters
on all India basis so as to attract Scheduled Caste/
Scheduled Tribe candidates from all parts of the
country.

The Committee find that out of 47 employees who
are on deputation in the Oil and Natural Gas
Commission, only ome belongs to Scheduled Caste
community. Further, out of 2 employees of ONGC
sent on deputation to other Departments, none
belongs to Scheduled Caste/Scheduled Tribe. The
Community recommend that while selecting persons
for posts to be filled by deputation, every endeavour
should be made to ensure that a fair proportion of
such posts are filled by persons belonging to Schedul-
ed Castes/Scheduled Tribes. Also, when the ONGC
sends its own employees on deputation to other
Departments in the public interests, the Scheduled
Caste/Scheduled Tribe employees should be consider-
ed for being sent on deputation,
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~ The Community note that a General Manager
has been appointed as Liaison Officer at the Head-
quarters of the ONGC and a Ccll under his direct
control has also been set up to look after the work
relating to Scheduled Caste and Scheduled Tribe
employees. The Committee are of the view that
mere appointing a Lisison Officer is not enough.
What is needed is conoerted action on the part of
the Liaison Officer to ensure that due compliance by
the appointing authorities with the orders and instruc-

tions pertaining to the reservation of vacancies in

favour of Scheduled Castes and Scheduled Tribes and
other concessions admissible to them. It should
also be ensured that the staff posted in the Cell is
well conversant with the orders/instructions relating
to reservations for Scheduled Castes and Scheduled

Tribes.

As the Regional Offices of the Oil and Natural
Gas Commission are also making recruitment/pro-
motion of Class 11 and IV staff, the Committee
recommend the effective Liaison Officers should be
appointed in the Regional Offices.

The Committee note that copies of advertise-
ments for the recruitment of Scheduled Castes and
Scheduled Tribes are- being circulated to recognised
Scheduled Caste/Scheduled Tribe Associations by
the ONGC. The Committee desire that copies of
advertisements should also be sent to the members
of Parliamentary Committee on the Welfare of
Scheduled Castes and Scheduled Tribes qnd also to
the local Scheduled Caste/Scheduled Tribe M.Ps./
M.L.As. of the region where recruitment is taking
place.
The Committee desired that suitable instructions
for sending copies of ;advertisements to MPs/MLAs

ted in the Brochure on reservation

1d be incorpora on re i
:'z:PSbheduled Castes and Scheduled Tribes in services

and posts. o
7%B) of the directive issued by Ministry
fn Para 710 d Fertilisers to the Oil

of Petroleum, Chemicals an
and Natural Gas Comlmission vide letter No.
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0-23023/4/78-ONG(DHI) dated 19.3.1980, it was laid
down that the result of submission made by the
JEmployment Exchange of Scheduled Caste/Scheduled
Tribe candidates should be intimated to the Employ-
ment-Exchange within a period of one month. If any of
the vacancies reserved for Scheduled Castes/Schedul-
«d Tribes is not filled by & candidate of the respective
category spansored by she Employment Exchange,
.specific reagons therefore should be communicated to
she Employment Exchange. When asked whether these
instructions aze being followed by the ONGC, the
Committee were informed in a note that “no such
communication is sent to . Employment Exchange. The
candidates are informed of their rejection indivi-
dually.,” When shis matter was discussed during
evidence, the representative of the ONGC stated that
he was not aware of the instructions that they must
gdvise the Employment Exchange gbout the reasans
for rejection. The Committee are surprised that the
concerned afficers of the ONGC are unware of the
clear directive issued in this regard by the Ministry
of Petroleum, GChemicals and Fertilisers. The
Committee expect .that the ONGC will take note of
this lapse and implement the instructions issued in
this matter.

Government have issued instructions that after
the Employment Exchange has expressed its inability
to sponsor Scheduled Caste/Tribe candidates against
vacapcies referred to it, the appointing authority
should also mtnmated the reserved vacancies to the
,Dnrector of Scheduled Caste/Scheduled Tribes Welfare
or Director of Social Welfare in the State/Union
Territory concerned. When this matter was discussed
during evidence, the Chairman, ONGC assured the
Committee to implement these instructions. The
‘Commission has now issued instructions on 8.11.1982
shat the vacancics ressrved for Scheduled Castes and
Scheduled Tribes should be notified to the Social
Welfare Department of the State Governments. The
Committee recommend that besides notifying the

ypcancies to the State Sqcial Welfare Departments,
the recruiting authorities should maintain necessary
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coordination with those Departmedts as also with
the Employment Exchangés in order to get required
numbér of candidates,

The Department of Personnel have issued instruc-
tions on 7th August, 1976 to the effect that at the
time when the vacancies are notified to the local
Employment Exchange to suggest names for the
reserved vacancies, the appointing authorities con-.
cerned should simuitaneously notify such reserved
viicancies appropriately to one or more of the stations
of All India Radio. The Committee recommend that
the instructions to notify reserved vacancies on All
India Radio stations for announcement over A.LR.
should be complied with. Reserved vacancies should
also- be announced through the medium of Television.

The Committee also suggest that the ONGC
ghould send the appointment letters by registered post
so that these do not get lost in transit.

The Comthitteé note thit the ONGC has grouped
certain posts for the purpose of direct recruitment

as follows :

Senior Class I - Technical
Junior Class I - Technical
Class I1 —-— Technical
Class III —_— Technical
Senior Class I — Non-Technical
Junior Class I — Non-Technical
Class 11 - Nob-Technical
Class 111 —_ Non-Technical

The Cominittee would like the ONGC to ensure
that tlie gfoupihg has been done strictly according
t6 ofdérs of Governifiiént contained in Chapter 6 of
the Brothure of Risérvation for Scheduled Castes/
Scheduled Tribés in Setvides (Sixth Edition). In case
ttiéte is atly deviation, the grouping of posts may be
revised itt‘consultation’ with the Ministry of Energy
(Departmetit of Pettoleum/Bureau of Public Enter-
ises and the Department of Personnel) so-that it

ri
lcaioes not go against the interests of Scheduled Caste/

Tribe employees,



72

16

17

3

3.35

3.48

The Committee note that in an advertisement issued
in May, 1982, for recruitment of Engineering Gradu-
ates/Geo-Scientsts for appointment as Traince
Officers, the qualification prescribed was first class
Graduates in Mechanical/Chemical/Electrical/Civil
Instrumentation/Electronics/Petroleum /Mining/Com-
puter Science or Post-Graduate in Geo-physics/Phy-
sics/Geology/Chemistry or equivalent. It was stated
in the advertisement that additional qualifications in
respective  disciplines or  Post-Graduate/Doctoral
qualifications in Management/Science/Business Admi-
nistration/Computer Science/Industrial Engineering/
ICWA/CA etc., will be an advantage. Selected
candidates were to be placed in the grade of Rs.
820-1680 and given the usual allowances as per the
rules. The training was to be for one year and on
successful completion of training they were to be
absorbed in ‘the ONGC. In the advertisement, no
mention was made whether the educational quali-
fication was felaxable in the case of Scheduled Caste/
Scheduled Tribe candidates.

When the Committee asked why such high quali-
fications were prescribed for Trainee Officers, the
Chairman, ONGC, stated that the trainee officers
were recruited with a totally different administrative
background and that they were recruited for holding
leadership posts in the organisation. Even so the
Committee consider that in the said advertisement
it should have been mentioned that the educational
qualifications were relaxable in the case of Scheduled
Caste/Scheduled Tribe candidates. Unless a liberal

.policy is adopted in such matters, it will not be possi-

ble for the Commission to attract persons belonging
to these communities in sufficient numbers. In the
opinion of the Committee, Scheduled Caste/Scheduled
Tribe persons should be picked up with relaxed
standards and given intensive training so that they
can be groomed for holding responsible positions in
the organisation in due course.

The Committee are distressed to note that there
is “huge shortfall in the matter of promotion of
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Sf:heduled Caste and Scheduled Tribe employees in
different categories of posts in Oil and Natural Gas
Commission. The Committee are of the view that
unless the extant orders on the subject are scrupul-
ously followed in letter and spirit, liberal concessions
and relaxations are given to Scheduled Caste/Tribe
employees and their cases for promotion are consi-
dered sympathetically, the situation is not likely to
improve. The Committee, therefore, urge the Oil
and Natural Gas Commission to ensure that the
orders on reservation in promotion issued from time
to time by the Ministry of Home Affaris (Depart-
ment of Personnel and A.R.) EPE are rigidly follo-
wed and liberal concessions/relaxations given to
Scheduled Caste/Scheduled Tribe empoloyees at the
time of promotion so that the vacancies reserved for
Scheduled Castes and Scheduled Tribe are actually
filled in by them and the shortfalls are obliterated
at the earliest. :

The Committee have been informed that in
ONGUC, zohe of consideration for promotion in the
case of general as well as Scheduled Caste/Scheduled
Tribe candidates is twice the number of vacancies
available. They fail to understand how with this
limited zone of consideration, the ONGC expects to
fill the reserved quota of Scheduled Castes/Scheduled
Tribes in promotional posts when their representation
is not full in the feeder cadres. The Committee
would like to point out that the’ Department of
Personnel have issued instructions on 24.12.1980
prescribing the normal zone of consideration as
3 times the number of vacancics. Where adequate
pumber of Scheduled Caste/Scheduled Tribe candi-
dates are not available within the normal zone of
consideration, the field of choice can be extended to

‘5 times the number of vacancies. The Committee

recommend that these instructions should be followed

by the ONGC.

The Committee note that Office Order dated 25th
September, 1981, issued by the Oil and Na.tural Gas
Commission gives the composition of various Sele-
ction Boards/Departmental Promotion Committees,
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But in none of them any Scheduled Caste/
Scheduled Tribe Officer has been included. However
there is a general instruction contained in the afore-
said order that Scheduled Caste/Scheduled Tribe
representative wherever required would enjoy the
status of additional Member of the Selection Board/
Departmental Promotion Committee. Whenever
Scheduled Caste/Scheduled Tribe representative 1s
not readily available within the Commission, he may
be coopted from other organisation /Government
bodies. From the information furnished to the
Committee, it is seen that out of 213 - Selection
Committee meetings held during the period 1.11.1981
to 31.10.1982, there was no representative of Sche-
duled Caste/Scheduled Tribe in 97 meetings. During
the same period, out of 275 DPC meetings which
were held, there was no Scheduled Caste/Scheduled
Tribe represeniative present in 215 meetings. The
Government instructions - prescribe that the public
enterprises should include invariably a Scheduled
Caste/Scheduled Tribe Officer while constituting the
Departmental Promotion Committees, Selection
Boards etc. for the recruitment/promotions to posts/
services under them. The Committee expect that the
ONGC will ensure that these instructions are com-
plied with.

The Committee note that the Oil and Natural Gas
Commission have not dereserved any direct recruit-
ment vacancy so far. They have however, dereserved
a number of reserved vacancies in promotional posts
as candidates belonging to Scheduled Caste/Scheduled
Tribes were not available in feeder categories of posts.
The Commission proposes to resort to direct recruit-
ment of Scheduled Caste/Scheduled Tribe candidates
at the induction level so that candidates from reserved
categories are available for promotion to higher-
posts. The Committee recommend that all the
reserved vacancies which could not be filled by
direct recruitment and had to be carried forward
should be filled up at the induction level before the
expiry of 3 yearsi.e. before they get lapsed. by

. yesosting .to special recruitment.
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The committee find that the overall percentage
of reprosentation of Scheduled Caste employees in
Class II and Class III posts came down ason 1.1. -
1982 as campared to 1.1.1931. Ason 1.1.1981, out
of 2386 Class II employees, the number of Scheduled
Caste employees was 104 (4.5 per cent). Ason 1.1.
1982, out of 2749 employees, the number of Scheduled
Caste employees was 110 (4.0 per cent).

As on 1.1.1982 there was an overall shertfall of
301 ‘Scheduled Caste in Class II categories of posts.
In: Class III posts, as on 1.1.1981, out of 17090
employees, the number of Scheduled Caste employecs
was 1390 (8.1 per cent). As on 1.1.1982, out of
16326 employees, the number of Scheduled Caste
entployees came down to 1302 (7. 98 per ceat). As
on 1.1.1982, there was an overall shortfall of 1146
Scheduted Costes in Class I categories of posts.

From the data furnished to the Committee, it is
seen that the overall percentage of representation of
Scheduled Tribe employees also in Class II and Class
II1 posts came down as on 1.1.1982 as compared to
1.1.1981. As on 1.1.1981, out of 2386 Class II
employess, the number of Scheduled Tribe employees
was 17 (0—=7%). As on 1.1.1982, out of 2749
employees, the number of Scheduled Tribe employecs
came down to 15(0.55 per cent). Ason 1.1.1982,
there was an overall shortfall of 190 Scheduled Tribes
in Class 1I categories of posts. In Class 1I1 posts,
as on 1.11981, out of 17090 employees, the number
of Scheduled Tribe employces was 391 (2.3 per cent).
As on 1.1.1982, out of 16326 employees, the number
of Scheduled Tribes employees came down to 356
(2.18 per cent). As on 1.1.1982, there was an over-
all shortfall of 868 Scheduled Tribe in Class III

categorics of posts.

The above figures show that the proportion o_f
intake of Scheduled Caste and Scheduled Tride candi-
dates in Class Il and L' posts was less that.x t:;

T jon of general category candidates appoint
gu‘:-ipf;‘the year 1981. The Committee would pkc the
Commigsion 10 examine why this is happening and
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also make serious efforts to employ larger number of
persons belonging to these communities to fill up the
backlog within stipulated time by resorting to special
recruitment.

From the data furnished to the Committee, it is
seen that the representation of Scheduled Castes/
Scheduled Tribes iu Class 1 posts, particularly in the
higher scales, is very low. As on 1.1.1981, out of
2139 officers in the pay scale of Rs. 820-1680, the
number of Scheduled Castes and Scheduled Tribes
was 144 (6.7 per cent) and 37 (1.7 per cent) respective-
ly. In the next higher scale of Rs. 1250-1900, out of
999 officers, 51 (5.1 per cent) belonged to Scheduled
Castes and 7 (0.7 per cent) to Scheduled Tribes. In
the pay scales of Rs. 1560-2100 and above, out of 525
officers, the number of officers belonging to Scheduled
Castes and Scheduled Tribes was 14 and 1 respectively.
This shows that there is a considerable leeway to be
made up before the representation of these communi-
ties in the officers cadres reaches the desired level.
The Committee expect that the ONGC will make
serious efforts to increase the intake of Scheduled
Castes and Scheduled Tribes in recruitment as well as
in promotions to the various posts.

. The Committee are constrained to note that the
representation of Scheduled Castes in Class I and 1I
posts and of Scheduled Tribes in all classes of posts in
the ONGC is much below the quota prescribed for
them, and as on 1.1.1982 there is a shortfall of 619
Scheduled Caste;Scheduled Tribe employees in Class
1, 491 Scheduled Caste/Scheduled Tribe employees in
Class I, 2014 Scheduled Caste/Scheduled Tribe
employees in Class HI and 198 Scheduled Caste/"
Scheduled Tribe employees in Class 1V. The Commi-
ttee note that in 1978 and 1981 the Commission
resorted to special recruitment exclusively for Schedul-
ed Castes and Scheduled Tribes in Class 1 and took
guite a good number of Scheduled Castes/Scheduled
Tribes in Class I posts. The Committee recommend
that vigorous efforts should be made to improve the
representation of Scheduled Castes and Scheduled
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Tribes in other categories of posts also and necessary
instruction should be issued to all Regional Offices to
make special recruitment of Scheduled Castes/Schedul-
ed Tribes to clear the backlog.

The Committee note that the Oil and Natural Gas
Commission observes the principle of exchange of
vacancies between Scheduled Castes and Scheduled
Tribes during the third year of carry forward if suit-
able candidates of the community for whom the
vacancies are reserved, are not available. The Com-
mittee are, however, surprised to note that during the
years 1979, 1980 and 1981 only 3 vacancies had been
interchanged although the number of carried forward
vacancies is quite large as is evident from the state-
ment of recruitment for the last five years furnished
by ONGC. The Committee stress that Government
orders on the subject should be strictly followed by
the ONGC and the vacancies reserved for one com-

munity, which have been carried forward for three

years, should be filled from suitable candidates
belonging to other community.

The Committee note that during the direct recruit-

ment of Scheduled Castes and Scheduled Tribes made
during 1981, a number of Scheduled Caste/Scheduled
Tribe candidates were not called for interview as they
did not fulfil the criterion of period of experience
prescribed for the posts, e.g. for posts of Assistant
Legal Adviser, Joint Director (P & A), Superintend-
ing Engineer (Mechanical). The Committee would
like to point out that under the instructions issued by
the Government, the qualification regarding experie-
nce is relaxable at the discretion of the competent
authority in the case of candidates belonging to
Scheduled Castes and Scheduled Tribes, if at any
stage of selection, the competent authority is of the
opinion that sufficient number of candidates from
these communitics possessing the requisite experience
are not likely to be available to fill up the vacancies
reserved for them. When this matter was discussed

during evidence, the Chairman, ONGC, stated: .
“Generally in the case of cxperience, we have not
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been relaxing... If theré are instructions, we feel that
experience should be relaxed without affecting the
efficiency.”

The Committee recommend that where sufficient
numbser of candidates from Scheduled Caste/Scheduled
Tribe communities are not available to fill the reserv-
ed vacancies, the candidates with lesser experience
should be selected and they should be given orienta-
tion training so as to bring them upto the required
standard of efficiency.

The Department of Personnel have issued instruc-
tion'7th June, 1977 that statistical information relating
to represéntation of Scheddled Castes and Scheduled
Tribes in statutory and semi-government bodies and
in public sector undertakings may be usefully included
itt their annual reports. The Committee find that
these instructions are not being followed by the Oil
and Natural Gas Commission. The Committee
recomrhend that these instructions should be strictly
followed in futute.

THe Comimittee feel unhappy that out of 406
employees of the ONGC deputed for training or
attending the seininars abroad during the last three
years, only eight b¢longed to Scheduled Castes and
one to Scheduled Tribe. The Committee recommend
that as per Government orders, while deputing officers
for training or attending seminars, conferences etc.,
preference should be given to officers belonging to
Scheduled Castes and- Scheduled Tribes. It would
help them to broaden their outlook, equip themselves
with specialised knowledge and would also boost the
morale of the officers of these communities.

Under the Apprentives Act 1961, it is obligatory
on all employers in the specified industries to engage
apprentices as pér ptescribéd ratio in the designated
trades. There is no obligation on the part of
eriployers to absorb the apprentices in the orgni-
sations in  which- they are trained. However, the
Ministry of Labbour bave vide their O.M. No.
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DGET-2(5)/80-AP dated 28.5.1980, issued instruc-
tions that 50% of the direct recruitment vacancies
should be filled up by trained apprentices.

‘From the information furnished to the Committee
regarding apprentices trained during the last 3 years,
the Committee are unhappy to note that ONGC has
not been able to select sufficient number of Scheduled
Caste/Scheduled Tribe candidates as per their reser-
ved quota. In the categories of Draftsman
{Mechanical), Draftsman (Civil), Refrigeration and
Air-Conditioning Mecbanic and Supervisors, they
could pot get even a single Scheduled Caste/
Scheduled Tribe candidate during the last 3 years
for apprenticeship training. In fact, no Scheduled
Tribe candidate joined as an apprentice in any of the
trades for which training was conducted by- the
Commission. The Committee fecl that adequate
publicity is .not being given for apprenticeship
training programmes of the Commission. They
therefore recommend that besides approaching
Employment Exchamge for candidates for apprentice-
ship training, the Commission should advertise their
training programmes in the leading newspapers in
regional languages and also through broadcast
over All India Radio so that sufficient number of

" Scheduled Caste/Scheduled Tribe candidates come

forward for such traiping.

-From the information furnished to the Committee,
it is seen that out of 100 trained apprentices who
were absorbed in ONGC during tht period October,
1979 to September, 1982, 8 belonged to Scheduled
.Castes and none to Scheduled Tribe. The Committee
are of the view that kesping in view the instructions
issyed by the Ministry of Labour in May, 1980, and
the requirement of trained apprentices by the ONGC,
it should be passible for the Commission to train
Scheduled Caste/Scheduled Tribe candidates in larger
nymber and all those who desire to join the organi-
sation should be absorbed.
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The Committee note that a register is being main-
tained by the SCT Cell at the Headquarters of
ONGC where representations/complaints from Sche-
duled Caste/Scheduled Tribe Associations and
employees are recorded and their disposal is shown.

. It has been stated that such complaints relate to

transfer, promotion, harrassment and other service
matters.

A monthly return about such complaints with
the comments of the ONGC is submitted to the
Department of Petroleum. The Committee would
like the Department of Petroleum to scrutinise these
returns thoroughly and ensure that disposal-of the

complaints from Scheduled Caste/Scheduled Tribe

employees is not unduly delayed and full justice is
done to the aggrieved employees.

The Committee note that a Joint Director (Vigi-
lance) who belongs to Scheduled Caste, has been
asked to look into the grievances of Scheduled Caste/
Scheduled Tribe employees. The Committee hope
that this will help to instil confidence in the minds of
Scheduled Caste/Scheduled Tribe employees about
judicious and expeditious disposal of their complaints/
representations.

The Committee note that ONGC is required to
provide reservation of 10% in Type A and B quarters
and 5% in Type C and D quarters for Scheduled
Caste and Scheduled Tribe employees. However,
from the figures furnished to the Committee it is seen
that at the ONGC’s headquarters at Dehradun, out
of 53 Type C and D quarters allotted to the em-
ployees, no quarter has been allotted to any Schedul-
ed Caste/Scheduled Tribe employee. At Nazira, out
of 123 Type Cand D quarters allotted, no quarter
has been allotted to any Scheduled Caste/Scheduled
Tribe employee. The proportion of quarters of
different types allotted to Scheduled Caste/Scheduled
Tribe employees at different work centres is generally
found to be quite low.
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The Committee would suggest that arrangement
should be made to provide houses to all Scheduled
Caste/Scheduled Tribe employees since they are not
getting houses on rent because of social stigma.

The Committee note that all the Ministries/
Departments of the Government of India have been
asked to allocate funds under the Special Component
Plan for Scheduled Castes in various sectors. The
Committee are of the view that welfare schemes for
Scheduled Caste/Scheduled Tribe employees should
be introduced in all Public Sector Undertakings and
a certain percentage of funds should be earmarked
for them. Details of the funds allocaed for the
various schemes and their utilisation should be
suitably included in the Annual Reports of fthe Public
Sector Undertakings. '
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